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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 383 OF 2023

IN THE MATTER OF:

President Garden City Residential ...Applicant
Welfare Society

Versus
State of Punjab & Ors. ...Respondents

REPLY TO STATUS REPORT DATED 30.10.2023 ON
BEHALF OF RESPONDENT NO. 5

1. At the outset, all averments and allegations against the
answering Respondent are denied unless expressly
admitted, even though the same may not be specifically
traversed hereunder.

2. It is respectfully submitted that the status report dated
30.10.2023 ought to be set aside for the reasons mentioned
in LA. No. 125 of 2024, and the same are being further
supplemented hereunder in terms of the orders of this
Hon’ble Tribunal.

3. The answering Respondent No. 5, being Dynamic
Infradevelopers Private Limited is filing this reply to place
on record material information and also to correct some
inadvertent typographical errors that crept in to I.A. No. 125
of 2024.

PRELIMINARY OBJECTIONS:

4, The complainant in the present case has also agitated the
same issue before the Hon’ble High Court of Punjab &
Haryana at Chandigarh vide CWP No. 15713 of 2023 and

the matter is pending therein. In the said case, the dispute
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pertains to sewerage and effluents discharged and
connectivity of the sewerage pipelines with the grid system
of MC, Ludhiana. Reliance is placed upon Grounds
mentioned in Paragraph 17 of the Writ Petition (annexed as
Annexure RA/1 to 1A/125/2024), wherein the complainant
has specifically averred and acknowledged that it is
GLADA’s responsibility to provide basic amenities such as
water, sewerage, roads and street lights, and that
development charges and regularization fee has been
collected and paid to the authority by the answering
Respondent, which remains unutilised.

Despite prosecuting the said petition before the Hon’ble
High Court, the complainants have concealed the same and
suppressed the developments therein before this Hon’ble
Tribunal. No effort has been made to bring information
pertaining to the said litigation on record before this
Hon’ble Tribunal despite having sufficient time and
opportunity to do the needful till the time of filing of
IA/125/2024. While the complainants alleged before the
Hon’ble High Court that GLADA is responsible to provide
sewerage System, before this Hon’ble Tribunal, they have
blamed the answering Respondent.

It is further submitted that the Complainants have agitated
the very same issue before the Ld. Real Estate Regulatory
Authority, Punjab (RERA) as well. In fact, it is pertinent to
highlight that RERA is also looking into the issue of
manholes / sinkholes, working of STP etc., and have been
issuing directions from time to time. A true copy of the

relevant orders and the copy of the complaint filed before
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Ld. RERA are annexed herewith and marked as Annexure
R1 and Annexure R2 respectively.

It is respectfully submitted that the present complaint is an
act of forum shopping. Concealment and Suppression of
material facts disentitled them from seeking any relief and
also indicates that the complainants have approached this
Hon’ble Tribunal with unclean hands. Therefore, the
present complaint ought to be dismissed at the outset.

It is further submitted that in any case, the allegations made

in the complaint are false and not correct.

REPLY ON MERITS

9.

10.

It is respectfully submitted that the status report was
prepared on the basis of information furnished by the
General Secretary and President of Garden City Residence
Welfare Society as noted in Observation No. 1. No
opportunity was given to the answering Respondent to
furnish any material whatsoever. Neither was any notice
given regarding the visit, nor was any information sought in
writing from the answering Respondent. It is respectfully
submitted that on account of the same, a one-sided report
has been prepared the contents of which are patently
erroneous.

It is submitted that the Answering Respondent is the
developer of a colony named ‘Garden City’ situated in an
area of about 9.5 acres in Dehlon Road, Dharour, Sahnewal,
Ludhiana, Punjab. At the time of development of said
colony, Answering Respondent had obtained necessary

approvals including approval from Greater Ludhiana Area
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Development Authority (GLADA). The said project was
carved out of the 41.65 acres of land owned by the
Answering Respondent at the said time (inadvertently 41.5
acres is mentioned in 1A/125/2024).

On account of limited means and financial constraints, only
9.5 acres was developed as a colony. It is humbly submitted
that the Joint Committee has erred in Observation No. 2 by
presuming that project proponent has developed a project of
around 41 Acres. The answering Respondent calls upon the
Joint Committee to furnish material on the basis of which
the said conclusion was arrived at. It is humbly submitted
that the said erroneous presumption vitiates the entire
report.

It is respectfully submitted that out of the remaining 32.15
acres of land, the answering Respondent had sold about
11.04 acres of land in bulk as agricultural land. Details of

the said transaction are as under:

DYNAMIC INFRADEVELOPERS PVT.LTD.
REGISTRY AS AGRICULTURE LAND IN BULK

S. NO. YEAR SIZE ACRES DATE OF
(SQ.YDS) REGISTRY

1 2009-10 4,840.00 1.000 17.04.2009

2 2010-11 2,420.00 0.500 20.01.2011

3 2010-11 4,840.00 1.000 23.06.2010

4 2010-11 2,420.00 0.500 20.01.2011

5 2010-11 2,420.00 0.500 20.01.2011

6 2010-11 2,420.00 0.500 20.01.2011

7 2011-12 2,420.00 0.500 27.05.2011

8 2011-12 2,420.00 0.500 27.05.2011

9 2011-12 2,420.00 0.500 27.05.2011

10 2011-12 2,420.00 0.500 27.05.2011

11 2011-12 2,420.00 0.500 27.05.2011
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12 2011-12 2,420.00 0.500 27.05.2011
13 2011-12 2,420.00 0.500 14.10.2011
14 2011-12 2,420.00 0.500 14.10.2011
15 2011-12 2,420.00 0.500 14.10.2011
16 2011-12 2,420.00 0.500 14.10.2011
17 2011-12 2,420.00 0.500 27.05.2011
18 2012-13 1,240.00 0.256 05.09.2012
19 2012-13 3,700.58 0.765 01.02.2013
20 2013-14 2,510.75 0.519 06.08.2013
53,431.33 11.040

A true translated copy of the sale deeds available with the
answering Respondent are annexed herewith and marked as
Annexure R3.

While the answering Respondent may have intended to
develop the entire landholding at the time of acquiring land,
on account of the viability of the project as well as the
applicable government policies, the answering Respondent
had given up on its original plan. The aforesaid transactions
are also sufficient to establish that the answering
Respondent had given up the idea of developing a project
on the entire 41.65 acres of land owned by it. In case the
Original Applicant places on record the details of
agreements / sale deeds executed by its members, it would
be clear that outside of the 9.5 acres of developed project,
the answering Respondent did not sell any other plot as a
part of aforesaid development / residential Project.
Complainants are put to strict proof thereof.

No liability can accrue on account of the fact that there are
140 houses in the alleged project of 40 acres as mentioned
in Observation No. 4 of the Report. The contents of the said

paragraph are also denied as vague, incorrect and self
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contradicting. While the report states in Observation No. 2
that project proponent has developed a project of around 41
acres of which 9.5 acres is developed, in terms of
Observation No. 4, 140 houses have been constructed in the
unapproved project of 40 acres and 10-12 houses in the
approved project of 9.5 acres. The Complainant has failed
to furnish any credential on record to show that it is the
actual representative of the entire Society as well as the
representative of residents in the undeveloped area. The
Observation No. 4 is further incorrect since about 26 houses
have been constructed in the 9.5 acres of land.

It is submitted that on account of the peculiar location of the
9.5 acre Project, answering Respondent is constrained to
provide access roads. A true copy of the Satellite Map
imagery of the Project is annexed herewith and marked as
Annexure R4.

It is denied that the road and sewerage system is common
for the entire 41 Acres of land as is alleged in Observation
No. 3 of the Report. The answering Respondent has
developed a colony over an area admeasuring 9.5 Acres of
land. In respect of the said land, answering Respondent had
obtained necessary permissions under law, and had
provided a fully functional STP. The answering Respondent
had purchased a new STP in 2022 for the Project developed
by it (copy of the invoice is annexed to 1A/125/2024 as
Annexure RA/2). The said STP is fully functional. A true
copy of Daily STP Report for the period 01.05.2024 -
15.07.2024 is annexed herewith and marked as Annexure
R5.
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It is respectfully submitted in respect of the contents of
Observation No. 5 that an STP has been provided in respect
of 9.5 acres of land. As per the Committee’s own
observations, the occupancy rate of said 9.5 acres of land is
very low. Therefore, it is unreasonable to expect that the
STP will be functional at all hours. It is pertinent to
highlight that the Joint Committee has neither alleged nor
found any material on record to indicate that sewage
generated in the said 9.5 acres was being diverted elsewhere
or not being treated. Energy meter reading in respect of the
last 3 months has been annexed with this Reply. The
answering Respondent also relies upon Observation No. 14
of the Report that there was no stagnation observed.

The contents of Observation No. 6 are denied in toto as
incorrect. While minor issues may arise every now and then
in the regular course, the STP is being operated regularly.
Proper land for plantation has been provided for disposal of
the effluent. A true copy of photographs of the land used for
disposal / drainage is annexed herewith and marked as
Annexure R6. It is pertinent to highlight that in
Observation No. 14 it has been noted that there is no
stagnation. Answering Respondent has purchase receipts
for treatment of effluents, maintenance of STP etc. and
undertakes to furnish the same if required at the time of
hearing.

The contents of Observation No. 7 are denied as incorrect
and irrelevant for the reasons aforesaid.

The contents of Observation No. 8 are denied as incorrect.

It is respectfully submitted that since information was never



21,

22,

23.

311
8

sought from the answering Respondent, it had no means or
opportunity to supply the relevant information. As
mentioned above, had a reasonable opportunity been
granted to the answering Respondent, relevant information
would have been supplied. STP capacity and technology
details are mentioned in the invoice and records of energy
reading have been annexed to the present Reply.

The contents of Observation No. 9 are denied in toto as false
and incorrect. The said observation stems on account of the
one sided information furnished to the Committee. In case
the Joint Committee visits the Project again, the answering
Respondent shall be able to show the proper sewerage
network including the functioning of STP. It is further
respectfully submitted that in case the sewerage of
undeveloped area is connected with the municipal area, as
has been requested by the Complainants multiple times, no
STP would be required for the said area.

In respect of Observation No. 10, it is submitted that
pursuant to the said report, the answering Respondent had
made an application to the authority, and has now obtained
the necessary permission. A true and translated copy of the
permission is annexed herewith and marked as Annexure
R7.

In respect of Observation No. 11, it is submitted that
adequate drainage system is available as required in respect
of the 9.5 acres of land. The answering Respondent has
consulted experts to ascertain in case anything further is
required. The answering Respondent, in the interest of the

environment has also been following up with GLADA to
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ensure that necessary developmental works are completed
in the locality at the earliest. In case there is anything further
which is required to be done at the end of answering
Respondent, the same shall be completed at the earliest.

In respect of Observation No. 12, itis respectfully submitted
that the issue pertaining to sewerage generated in 32.5 acres
of undeveloped land is pending before the Hon’ble High
Court of Punjab & Haryana as well as Ld. RERA. Even as
per the complainants, management of sewerage is the
responsibility of GLADA.

It is humbly submitted herein that the undeveloped land of
about 32.5 acres of land (excluding the Project land of 9.5
acres) is unregularized for which the answering Respondent
cannot be held liable. The applicable rules and regulations
of State of Punjab for such unregularized colonies would be
applicable to the same. While the answering Respondent has
extended all forms of assistance — such as providing access
roads, making representations to GLADA etc. on behalf of
the complainants as has been requested by them from time
to time, the same ought not to be considered as an admission
of any liability. As per the averments of original
complainant before the Hon’ble High Court, it is GLADA’s
duty to provide the same.

As noted in Observation No. 13, manholes have been
provided. There is no adverse observation regarding any
manhole being open. It is further reiterated that there were
no man holes which were open as is alleged in the letter
complaint. Even though the Answering Respondent is not

aware of the photographs relied upon, from time to time,
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whenever Answering Respondent gets to hear about certain
manhole covers being removed and / or destroyed by
unknown miscreants, Answering Respondent takes
iImmediate steps to ensure the safety of residents in the
Project land of 9.5 acres. The compliance report in respect
of the same had also been filed before RERA Punjab.
In view of the above, it is respectfully submitted that it is
imperative that the status report of the Joint Committee
submitted on 30.10.2023 be set aside inasmuch as the same
IS a one sided report which has been prepared without
hearing the Answering Respondent or verifying the
information supplied by Complainants herein.
It is recorded in the Report that at the time of the visit by the
Committee, “the General Secretary and President of the
Garden City Residence Welfare Society were contacted”..
No intimation was given regarding the visit to the answering
Respondent and no material is on record or otherwise to
indicate that any specific information was sought.
It is pertinent to highlight that it has come to the knowledge
of the answering Respondent from third party sources that
the complainants are not the actual representatives of the
developed colony or the undeveloped colony, and represent
mere one faction of residents. There are complaints from the
residents that they have collected lakhs of rupees but have
not utilised the same for maintenance.
The glaring errors in the Report as also highlighted above
can be summarised in the following heads:

a. Report wrongly states that the Answering

Respondent developed a project of around 41 acres.
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[There is only one project admeasuring 9.5 acres.
Answering Respondent had obtained approval from
GLADA for the same. Other necessary permissions in
respect of the same were also obtained]

. A map was provided by the representative of the
project showing that the infrastructure is common for
the entire project. [Answering Respondent was never
informed about the said visit and has never provided
any document to the Joint Committee. A clerk
employed by the Answering Respondent was possibly
present at the time of inspection and the Answering
Respondent is unaware as to what the purported map
being relied upon is.]

. There are nearly 450 residential plots in the
unapproved area of 32 acres, “and near the 1.40
houses have been constructed in the unapproved
project of 40 acres”. [The said observation is per se
contradictory as the Committee itself has no clarity
about the actual size of the Project. Had a
representative of Answering Respondent been
informed in advance, or information been sought,
correct figures would have been provided. ]

. STP was lying defunct and in non-operational / idle
conditions during the site visit. [the new STP was
recently installed in 2022 and the same is fully
functional. Photographs of the same are on record
(1A/125/2024)]

. The Project Proponent has not provided the details of

existing capacity, technology and records of energy
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meter etc. [Since the Answering Respondent was
never contacted, it is preposterous to suggest that the
Answering Respondent did not provide the required
information. The invoice annexed to 1A/125/2024 has
basic details about the STP and the Answering
Respondent undertakes to give all additional
information as and when required at the time of
future inspection]

f. Project Proponent has not provided the proper
sewerage network, separate channel for carrying and
disposal of storm water drain etc. [There is a proper
sewerage network with an operational STP. Had the
Answering Respondent been informed about the visit,
or had an opportunity been given, the Answering
Respondent would have brought the necessary
information to the attention of the joint Committee]

It is respectfully submitted that the aforesaid instances are
self-explanatory about the errors in the report of the Joint
Committee. Had the Answering Respondent also been
informed about the visit / inspection, Answering
Respondent could have produced the relevant information
and a factually accurate report could have been prepared.
The patent errors in the report are attributable to the
malicious intent of the Complainant who seems to have
misled the Joint Committee by giving false information in
order to harass the Answering Respondent.

Despite the one-sided information that was provided to the
Joint Committee, the allegations in the complaint have

clearly been established to be false and malicious in nature.
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The surprise inspection which was conducted in the
presence of the members of the complainant society did not
reveal any actionable issue as was mentioned in the original
complaint before this Hon’ble Tribunal.

In view of the aforesaid, it is respectfully submitted that the
status report of the Joint Committee submitted on
30.10.2023 ought to be set aside.

It is humbly prayed that in case this Hon’ble Tribunal is not
satisfied about the explanation provided by the Answering
Respondent, the Hon’ble Tribunal may reconstitute an
expert independent committee and direct them to inspect the
site again.

That the present reply is being filed bona fide and in the

interest of justice.

Filed On: FILED BY:
24.07.2024

W

NAVNEET R

ADVOCATE FOR ANSWERING
RESPONDENT
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 383 OF 2023

IN THE MATTER OF:
President Garden City Residential Welfare ...Applicant
Society
Versus
State of Punjab &Ors. _ ...Respondents
AFFIDAVIT

I, Nandan Singh,s/o Sh. Madan Singh, aged about 55 years, /o C-5-C98,

Janakpuri, New Delhi, do hereby solemnly affirm and state as under:-

1. ThatI am the authorized representative the Respondent No. in the above-
captioned Application, and am well conversant with the facts and
circumstances of the case and as such am competent to swear the present
affidavit.

2. That I have read the contents of the accompanying Reply to the Original
Application which have been prepared under my instructions and say that
the same are true to the best of my knowledge, save contents based on
legal advice which are true to the best of my belief.

3.  That the documents annexed with the Reply are true copies of their
respective originals.

£,
@fﬁ 4 VERIFICATION

\QQ, ""’ That the contents of the above Affidavit are true and correct to my
"“‘ .\Eji&nowledge, that no part of it is false and that nothing material has been
({ b <" concealed therefrom.

SR 93 JUI 2024
Verified on this 23rdday of July, 2024.

%

SWORN BFFORE ME DEPONENT

“‘—'--..,,\:“\ ".-_ ; 4 B .— —~ ,
- = =
] / s !
Y ‘\ - BALUAT i‘;;; ' ?sH
5 1 i & ==
f

Government of india
NEW DELHI, Mob-986818884F

NO

FAGE Mo

S-169, DDA Hog Market i g} 5:} '2,02,\1

Rajendra Place, New Delhi
Mob.: 90868186635

l
NOTARY BOOK NO |




3158 ANNEXURE R/1

The Real Estate Regulatory Authority, Punjab
First Floor, Block-B, Plot No. 3, Sector-18 A, Madhya Marg, Chandigarh - 160018
Before Sh. Rakesh Kumar Goyal, Member, RERA, Punjab.

Complaint/RERA GC No. 0010/2023
(Record of proceedings on 20.03.2023)

1. Garden City Residential Welfare Society
Through its President and General Secretary
2. Sh. V.K. Khurana
Vs.

1. Dynamic Infradevelopers Pvt. Ltd.

2. Sudhir Gulati

Present complaint has been forwarded by the Registry of this
Authority received against “Dynamic Infradevelopers Pvt. Ltd.” and one another
in respect to project titled as ‘Garden City’ for the contraventions of the
provisions of the Real Estate (Regulation & Development) Act, 2016. The office
has informed that the project is already registered with the Authority. A notice
under Section 31 of Real Estate (Regulation and Development) Act, 2016 read
with rule 36 (2) Punjab State Real Estate (Regulation and Development) Rules,
2017 alongwith the complaint & annexures be issued to the respondents by e-
mail and by post to appear in person or through his authorized representative
to answer the alleged contraventions as mentioned in the complaint. Further,
both the parties are directed to comply with the following directions:-

1. Respondents are directed to file their replies within 15 days
positively and serve a copy of the same to the Complainants.

ii. After receiving replies from both or either of the respondents,
complainants are directed to submit his Rejoinder on or before
08.05.2023 on the same.

Next date for hearing is 08.05.2023 at 10.30 am to file the

rejoinder and to examine the other issues of the case. Parties be informed

Aoyal),

Chandigarh (Rakesh Ku
Dated: 20.03.2023 Member,
RERA, Punjab.

through post as well as on their email addresses..

Interim Orders, Pg. 9



319

Record of proceedings Interim Orders.Pg.7

i

The Real Estate Regulatory Authority, Punjab
First Floor, Block-B, Plot No. 3, Sector-18 A, Madhya Marg, Chandigarh — 160018
Before the Bench of Sh. Rakesh Kumar Goyal, Member.

Complaint/RERA GC No. 0010/2023
(Record of proceedings on 08.05.2023)

3 Garden City Residential Welfare Society
Through its President and General Secretary
2. Sh. V.K. Khurana
Vs.

1. Dynamic Infradevelopers Pvt. Ltd.

2. Sudhir Gulati

Present:- Sh. Harjit Singh Gharoo, Advocate for the complainants.
None for the respondents.

Despite service of the notices, no one attended today's proceedings from
respondent’'s side. In the interest of justice, another opportunity is given to the
respondents to file their reply. Reminder notice be issued to the Respondents through
post as well as through email.

However, Ld. Counsel for the complainant invited attention of this Bench
regarding lack of basic facilities in the project e.g. drinking water, internal roads,
sewerage treatment, parks, street lights etc. but without any supporting
document/brochure/agreement to sell, to which he requested to place on record the
same on or before the next date of hearing to make the picture more clearer. Registry

is also directed to put up the project file alongwith this complaint on the next date of

hearing.

Next date of hearing is 08.06.2023 at 3.00 pm for filing of reply.
Chandigarh (Rakesh Kumar Goyal),
Dated: 08.05.2023 Member,

RERA, Punjab.
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Record of proceedings Irterim Orders Pg.3
il Real Estate Regulatory Authority, Punjab
ill First Floor, Block-B, Plot No. 3, Sector-18 A, Madhya Marg, Chandigarh — 160018
Before the Bench of Sh. Rakesh Kumar Goyal, Member.

Complaint/RERA GC No. 0010/2023
(Record of proceedings on 08.06.2023)

% Garden City Residential Welfare Society
Through its President and General Secretary
2. Sh. V.K. Khurana
Vs.

1. Dynamic Infradevelopers Pvt. Ltd.

2. Sudhir Gulati

Present:- Sh. Abhishek Kumar Premi, Advocate & Sh. Harjit Singh Gharoo,

Advocate for the complainants.

Ms. Khushboo, Advocate for the respondents..

Ld. Counsel for the complainant submitted some additional documents as
regard the observations so raised by this bench on the last date of hearing in support of
his contentions for lack of basic facilities in the project e.g. drinking water, internal
roads, sewerage treatment, parks, street lights etc. A copy of the same also given to the
opposite Counsel.

Further, Ld. Counsel for the respondents sought some time to file their
reply. This is allowed.

During proceedings, it has also been alleged by the complainants that the
respondents are totally violating the provisions of the Act and he had registered only 9.2
acres out of 42 acres with RERA, to which Ld. Counsel for the respondent sought time
to rebut the same too. This issue, whether proceedings under Chapter Vil of the RE
(R&D) Act, 2016 is to be initiated or not shall be considered on the next date of
hearing, once the reply is received in this regard.

Ld. Counsel for the complainant further requested this bench to direct the
respondent to cover the main holes of the project as an interim relief, which can leads to
any dangerous situation. Accordingly, respondent may cover the main holes of the
project to avoid any mis-happening.

Next date of hearing is 04.07.2023 at 3.00 pm for filing of reply and
examining other facts of the case.

Chandigarh (Rakesh Kr@oyal),

Dated: 08.06.2023 Member,
RERA, Punjab.
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Real Estate Regulatory Authority, Punjab
First Floor, Block-B, Plot No. 3, Sector-18 A, Madhya Marg, Chandigarh — 160018

Before the Bench of Sh. Rakesh Kumar Goyal, Member.

Complaint/RERA GC No. 0010/2023
(Record of proceedings on 04.07.2023)

1 Garden City Residential Welfare Society
Through its President and General Secretary
2. Sh. V.K. Khurana
Vs.

1. Dynamic Infradevelopers Pvt. Ltd.

2. Sudhir Gulati

Present:- Sh. Abhishek Kumar Premi, Advocate & Sh. Harjit Singh Gharoo,
s Advocate for the complainants.

Sh. Jatin Bansal and Ms. Khushboo, Advocates for the respondents.

Ld. Counsel for the respondent submitted a proposal for settlement in
writing. Ld. Counsel for the respondent stated that promoter will do capital expenditure
wherein required and all residents of 9.5 acres will pay maintenance fee. The
maintenance fee will be accounted as given in Real Estate (Regulation and
Development) Act, 2016. Promoter ready to hand over the project to the residents.

No satisfactory rebuttal has been received from respondent
regarding the facts, circumstances & reasons because of which the project was
not got registered by the respondent with this Authority. Accordingly, notice U/s.
59 of the Act be issued for not registering the remaining part of the project with
this Authority.

Next date of hearing is 24.08.2023 at 3.00 pm for further proceedings.

[/
Chandigarh (Rakesh Kumar Goyal),
Dated: 04.07.2023 Member,

RERA, Punjab.
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Record of proceedings Interim Orders Pg.13

First Floor, Block-B, Plot No. 3, Sector-18 A, Madhya Marg, Chandigarh — 160018

l i Real Estate Regulatory Authority, Punjab
Before the Bench of Sh. Rakesh Kumar Goyal, Member.

Complaint/RERA GC No. 0010/2023
(Record of proceedings on 24.08.2023)

1. Garden City Residential Welfare Society
Through its President and General Secretary
2. Sh. V.K. Khurana
Vs.

1. Dynamic Infradevelopers Pvt. Ltd.
2. Sudhir Gulati

Present:- Sh. Abhishek Kumar Premi, Advocate & Sh. Harijit Singh Gharoo,

Advocate for the complainants.

Sh. Jatin Bansal and Ms. Khushboo, Advocates for the respondents.

Ld. Counsels for both the parties i.e., Complainant as well as respondent
that talks of settlement are under progress and the same is likely to be finalized soon.
Issue of making STP operation and digging of Boring 6" are only pending for their
discussion inter-parties. They further sought an adjournment in this regard.

Further, as per report, proceedings under Chapter Viil of the RERD
Act, 2016 had already been initiated against the promoter and notice u/s. 59 of the
Act vide No. 8441 Dated 20.07.2023 for not registering the remaining area of the
project had also been issued in this regard, which is now pending adjudication
for 19.09.2023 before this Bench separately.

Next date of hearing is 12.10.2023 at 2.00 pm for further proceedings.

(MA

Chandigarh (Rakesh Kumar Goyal),
Dated: 24.09.2023 Member,
RERA, Punjab.
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Real Estate Regulatory Authority, Punjab
First Floor, Block-B, Plot No. 3, Sector-18 A, Madhya Marg, Chandigarh — 160018

Before the Bench of Sh. Rakesh Kumar Goyal, Member.

Complaint/RERA GC No. 0010/2023
(Record of proceedings on 12.10.2023)

% Garden City Residential Welfare Society
Through its President and General Secretary
2. Sh. V.K. Khurana
Vs.

1. Dynamic Infradevelopers Pvt. Ltd.

2. Sudhir Gulati

Present:- Sh. Abhishek Kumar Premi, Advocate for the complainants.
Ms. Khushboo, Advocates for the respondents.

Ld. Counsels for both the parties i.e., Complainant as well as
respondent that talks of settlement are under progress and the same is likely to be
finalized soon. It is also submitted that STP had already been made operational;
digging of boring is also at final stage; road carpeting is also under process; water
pump had already been made operational. However, Ld. Counsel for the respondent
is directed to file their status report in the shape of an affidavit duly signed by the
Director of the respondents, in case, settlement is not arrived at.

Next date of hearing is 21.12.2023 at 2.00 pm for further proceedings.

N

Chandigarh (Rakesh Kuma/Goyal),
Dated: 12.10.2023 Member,

RERA, Punjab.
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Real Estate Regulatory Authority, Punjab
First Floor, Block-B, Plot No. 3, Sector-18 A, Madhya Marg, Chandigarh — 160018

Before the Bench of Sh. Rakesh Kumar Goyal, Member.

Complaint/RERA GC No. 0010/2023
(Record of proceedings on 21.12.2023)

1. Garden City Residential Welfare Society
Through its President and General Secretary
2. Sh. V.K. Khurana
Vs.

1. Dynamic Infradevelopers Pvt. Ltd.

2. Sudhir Gulati

Present:- Sh. Harjit Singh Gharoo, Advocate alongwith Sh. V.K. Arora and Sh.

Harinder Singh, Representative of RWA for the complainants.

Sh. Jatin Bansal, Advocate for the respondents.

Ld. Counsels for both respondent submitted that STP had already been
made operational, underground water through borewell had already been done with
proper size pipes; water pump also made operational, Street Lights had already been
made operational and only road carpeting is pending for which he sought 2 months
time as current weather conditions for carpeting the roads are not favourable, to
which Ld. Counsel for the complainant objected upon and alleged that nothing has
been done on the part of the respondent till date.

Further, Ld. Counsel for the Respondent submitted that the promoter is
ready to hand over the funds for carpeting of roads to the Resident Welfare
Association. The allottees of the RWA have not paid their maintenance fee, then
maintenance of the project cannot be carried out properly. Ld. Counsel for the
complainant was asked as to why and since when the allottees have not paid their
maintenance charges, to which he sought time to seek instructions from the RWA.
Sh. Jatin Bansal, Ld. Counsel for the respondent further submitted that the allottees
have constructed their homes and are living since long. It was only a plotted colony.
The residents are not paying maintenance fee and are staying since long. The RWA
has collected the funds but has not given it to the promoter. A promoter cannot
maintain colony for years without charging the maintenance fee. The maintenance
fee is chargeable from the date of possession. He further submitted that RWA has
filed multifarious litigations which is hampering in obtaining the completion certificate
by the promoter. The complaints are pending with National Green Tribunal, High
Court and other forums on various issues of the project. The Counsel of respondent
submitted that the residents should pay the maintenance fee as applicable and
should not file multiple litigations before various forum but should be dealt by one
agency.

In the facts & circumstances of non-payment of maintenance fee since
taken over of possession and the status of RWA, the following information is required
to be filed by the RWA:-
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Real Estate Regulatory Authority, Punjab
First Floor, Block-B, Plot No. 3, Sector-18 A, Madhya Marg, Chandigarh — 160018

Before the Bench of Sh. Rakesh Kumar Goyal, Member.

1. Name of all allottees/residents alongwith their plot number and size of
the plot.

2. Date of possession of plot of each allottee.

3. Date of approval of building layout plan of each allottee.

4. Date of start of construction of house/unit by each allottee.

7 Date of Electricity Connection taken by each allottee.

6. Date of possession of the house by each allottee in the colony.

7 Details of maintenance fee paid to the promoter by the allottees till
31.12.2023.

8. Details of maintenance fee paid to the RWA.

9. Copy of allotment letters of each allottee.

10.  Copy of brochure.

11.  RWA is directed to submit the list of members of RWA and copy of
Memorandum of Association of Persons/Registration Certificate
alongwith the list of Members registered as per the details available
with the Registrar of Societies/Authority with which registered. It may
also inform under which law the Society has been registered and what
are its 6bjectives. Copy of the notification/registration duly certified by
the competent authority which has conducted the elections under its
supervision and copy of the Rules and Regulations required for the
election of its President, Secretary and Executive Counsel to be

submitted.

12.  The RWA may also submit copy of Rules and Regulations relating to
the collection of funds, its utilization, handing of funds, preparation of
accounts, provision of Audit etc. The name and addresses should be as
per duly approved list of registered or as per record of the Competent
Authority which has registered the RWA.

Further, Sh.Jatin Bansal, Ld. Counsel for the respondent submitted that
the RWA is also doing forum shopping, as many other matters related this project on
the same cause of action is pending adjudication before many forums, to which both
the parties are also directed to submit copy of petitions filed before various authorities
or by any other person/allottee related to the project involving common interest on the
issues, if yes, then submit hard copies of the same alongwith their annexures.

Respondent is also directed to file their bills pending towards each of
the allottee. How much amount is incurred by the respondent for monthly
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First Floor, Block-B, Plot No. 3, Sector-18 A, Madhya Marg, Chandigarh — 160018

Before the Bench of Sh. Rakesh Kumar Goyal, Member.

maintenance of the project. Whether the promoter has applied for the Completion
Certificate, if yes then file a copy of the same.

It is hereby directed that all these above required information shall be
submitted by way of an affidavit by both the parties with direction to file the same by
15.01.2024 to this Authority through registered post/speed post/reputed courier or
submit at the receipt counter of this Authority and by speed post/E-mail to the
complainant. In case of non-filing of reply on or before 15.01.2024, it may be filed on
the next working day and so on till the next date of hearing by explaining the reasons
of delay for each day in compliance.

The reply to the above points should be duly indexed, numbered and
authenticated by respondent/duly authorized person/counsel prominently mentioning
the bench and next date of hearing. Further, it should be duly verified as per the
sample proforma given below:-

“VERIFICATION:-
I, AT aged. 1o as (in the capacity

of) of the respondent company, do hereby verify that the above
information submitted is true & correct to the best of my knowledge & belief.

(NAME: )
Authorised Signatory

[Address:
Mobile No.
Email: }*

Next date of hearing is 25.01.2024 at 2.00 PM for further proceedings.

A copy of this order be sent to both the parties, through post as
well as through email for their further necessary compliance.

Chandigarh (Rakesh Kumar Goyal),
Dated: 21.12.2023 Member,

RERA, Punjab.
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First Floor, Block-B, Plot No. 3, Sector-18 A, Madhya Marg, Chandigarh — 160018

Before the Bench of Sh. Rakesh Kumar Goyal, Member.

Complaint/RERA GC No. 0010/2023
(Record of proceedings on 25.01.2024)

g Garden City Residential Welfare Society
Through its President and General Secretary
2. Sh. V.K. Khurana
Vs.

1. Dynamic Infradevelopers Pvt. Ltd.

2. Sudhir Gulati

Present:- Sh. Abhishek Premi, Advocate alongwith Sh. V.K. Arora and Sh.
Harinder Singh, Representative of RWA for the complainants.
Ms. Kirti Sandhu, Proxy Counsel for Sh. Jatin Bansal, Advocate for the
respondents.

Ld. Counsel for the complainants filed its reply on the queries raised on
the last date of hearing and a copy of the same also given to the respondent’s
counsel. Ms. Kirti Sandhu, Ld. Counsel for the respondent sought an adjournment to
file their rebuttle on the observations so raised on the last date of hearing. However,
in the interest of natural justice, another opportunity is hereby given to the
respondent. It is once again made clear to the respondent’s counsel that all the
required information shall be submitted by way of an affidavit by both the parties with
direction to file the same by 08.02.2024 to this Authority through registered
post/speed post/reputed courier or submit at the receipt counter of this Authority and
by speed post/E-mail to the complainant. In case of non-filing of reply on or before
08.02.2024, it may be filed on the next working day and so on till the next date of
hearing by explaining the reasons of delay for each day in compliance, failing which
matter will be proceeded further as per law.

The reply to the above points should be duly indexed, numbered and
authenticated by respondent/duly authorized person/counsel prominently mentioning
the bench and next date of hearing. Further, it should be duly verified as per the
sample proforma given below:-

“VERIFICATION:-

T s/o aged ro as (in the capacity
of) of the respondent company, do hereby verify that the above
information submitted is true & correct to the best of my knowledge & belief
(NAME: )
Authorised Signatory

[Address:
Mobile No.
Email: g7

Next date of hearing is 22.02.2024 at 2.00 PM for further proceedings.

A copy of this order be sent to both the parties, through post as
well as through email for their further necessary compliance.
(\ [ ~
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Before the Bench of Sh. Rakesh Kumar Goyal, Member.

Complaint/RERA GC No. 0010/2023
(Record of proceedings on 22.02.2024)

1. Garden City Residential Welfare Society
Through its President and General Secretary
2. Sh. V.K. Khurana
Vs.

1. Dynamic Infradevelopers Pvt. Ltd.

2. Sudhir Gulati

Present:- None for the complainants.

Sh. Jatin Bansal, Advocate for the respondents.

No one attended today's proceedings for complainants. However, in the
interest of natural justice matter is adjourned for 29.04.2024 at 3.00 PM for
arguments and examining other facts of the case.

Complainant be informed accordingly.

Chandigarh (Rake!h Kéar Goyal),

Dated: 22.02.2024 Member,
RERA, Punjab.



Complaint/RERA GC No. 0010/2023
(Record of Proceedings on 29.04.2024)

Garden City Residential Welfare Society
Through its President and General Secretary
Sh. V.K. Khurana
Vs
M/s Dynamic Infradevelopers Pvt Ltd.
Sudhir Gulati

Pursuant to the order dated 01.04.2024 passed by the Hon’ble Supreme
Court of India in SLP(C) No.7152 of 2024 titled “State of Punjab and Anr. Versus Keerti
Sandhu and Ors.”, file taken up today.

Due to administrative exigencies, the matter could not be taken up today.

To come up on 11.07.2024 at 10.00 a.m. for the purpose already fixed. Next date of

hearing already uploaded in the cause list.

(Malwinder Singh Jaggi), IAS,
Real Estate Regulatory Authority,
Punjab.
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RERA/GCNo 0010 of 2023
Garden City Residential Welfare Society and anr
Vs
M/S Dynamic Infradevelopers Private Limited and anr
11.07.2024
Present :  Shri Abhishek Premi, Advocate for the complainants

Ms. Kirti Sandhu, Advocate for the respondents

Today, the matter was fixed for arguments. However, Ms. Kirti
Sandhu, Advocate appeared for the respondents and stated that the learned
arguing Counsel is not available today. An email has also been received in this
respect. In the interest of natural justice last opportunity is granted to the

respondents to argue the matter.

To come up on 05.09.2024 at 11.30 a.m. for arguments.

(Malwinder Singh\Jaggi), IAS
Real Estate Regulatory Authority, Punjab

\
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SEFORE THE REAL ESTATE REGULATORY AUTHORITY, PUMJAB

Cormplaint Né. .l 2023

" Garden City Residential Weifare Society (Regd ) through its Prasent Sh Hariniler
Singh and General Secretary Shri. VK. Khurane. '
CoGomplainant :
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Dated -39 01.2023




A

Real Estate Regulatory Authority, Puniab ; Tuesday, January 31, 2023

FORM 'M'
COMPLAINT TO REGULATORY AUTHORITY
Complaint under section 31 of the Act [See rule 36(1)]

For use of Regulatory Authority(s) office:

Complaint Diary No: GCNo00102023

Date of filing: 17-Jan-2023

RERA Number: PBRERA-LDH48-PR0E99

gzg;‘(;;nmplamt garden ci.ty

IN THE REGULATORY AUTHORITIES OFFICE {Name of place) '
Between

GARDEN CITY RESIDENTIAL WELFARE SOCIETY THROUGH .
ITS PRESIDENT AND GENERAL SECRETARY Complainant(s)

Sh V K Khurana (gorws.sahnewal@gmail.com, 9888446555)

And !

M/S DYNAMIC INFRADEVELOPERS PRIVATE LIMITED Respondent(s) -
Sudhir Gulati (Gulatigs8@gmail.com, 9811321816)

Details of claim:

(1) Particulars of the complainant(s)

(i) Name of the GARDEN CITY RESIDENTIAL WELFARE SOCIETY THROUGH ITS
complainant PRESIDENT AND GENERAL SECRETARY
(i) Address of the existing office / residence of the complainant

z House No. 379 Garden City Dehlon ; Dharour,
Address Line 1 Road Address Line 2 Sahnewal
District & State ) Ludhiana , Punjab Pin Code 141120
Email Address gerws. sahnewal@agmail.com Mobile Number 9648003482
(iii) Address for service of all notices

. House No. 378 Garden City Dehlon ) Dharour,
Address Line 1 Road Address Line 2 Sahnsive]
District & State Ludhiana , Punjab Pin Code 141120
Additional complainant details
(i) Name Sh V.K Knurana
(i) Address of the existing office / residence of the complainant

. Garden City,
Garden City, House no.424,Dehlon House no.430,

Address Line 1
Dharour,

Road, Dharour, Sahnewal
i & Sahnewal

Address Line 2 Dehlon Road,



|6

District & State Ludhiana , Punjab Pin Code 141120

Email Address Msﬂrmg@gmgi&_cgm Wabile Number 9888446555
(iiiy Address for service of all notices
Garden City,
: House no.430,

Address Line 1 g;rac:f%(;latgég?gsai:;:;&Deh!on Address Line 2 gﬁglon Road,

. harour,

Sahnewal

District & State Ludhiana , Punjab Pin Code 141120
(2) Particulars of the Respondent(s)
() Narre o o M/S DYNAMIC INFRADEVELOPERS PRIVATE LIMITED
Respondent
(iiy Office Address of the Respondent
Address Line 1 Corporate Office 30/27 fist floor Address Line 2 Patel Nagar
District & State New Delhi , Delhi Pin Code 110008
Emnail Address Gulatig59@gmail.com Mobile Number 9811321816
(iii) Address for service of all notices _
Address Line 1 Corporate Office 30/27 fist floar Address Line 1 Patel Nagar
District & State New Delhi , Delhi Pin Code 110008
Additional respondent details
(i} Name Sudhir Gulati
(i) Office Address of the Respondent
Address Line 1 Corporate Office 30/27, first Floor Address Line 2 Patel Nagar
District & State New Deihi, Delhi Pin Code 110008
Email Address Gulatigh9@amail.com Mobile Number 9811321816
(iii) Address for service of all notices
Address Line 1 Corporate Office 30/27, first Floor Address Line 1 Patel Nagar
District & State New Delhi , Delhi Pin Code 110008

(3) Jurisdiction of the Real Estate Regulatory Authority, Punjab

[NO], lfwe, the complainant(s), declare that the subject matter of the claim falls within the jurisdiction of
the Regulatory Authority

(4) Facts of the case [give a concise statement of facts and grounds for complaint]

That the Complainant is Garden City Residential welfare Society(Regd.) bearing registered
no.LDH/21955-2018-2019 through its president Sh.Harinder Singh and V.K Khurana General Secretary
has filed the present complaint against the respondents M/s Dynamic Infradevelopers Pvt. Ltd. licence
was granted to the respondent company with the conditions such as Metalling of roads and paving of foot-
paths, laying of water and sewerage lines, Plantations of tree, street lighting etc.. The wife of Present
President of the Society has purchased the plat from the respondent and General Sectary V.K Khurana
also purchased the plot. The respondent did not maintain and repair roads of internal sides and there is



(L.
" no proper street lights provided by the respondent. Sewsrage systemisina pathetic condition and many l
sewerage tanks are not properly covered. So any mishapening can happen with the people of our
society. The STP Plaint is not functioning. There is no proper water system in the Garden City. The
residents of the Garden City thus face many difficulties and are harassed from the acts of the respondent
for providing required facilities to them. It is also mentioned here that Complainant Garden City welfare

Society (Redg.) had also filed a'civil suit in the Hon'ble Court at Ludhiana against the respondents praying
for permanent injunction restraining the defendants from construction and interfering in any manner as per
legally approved site olain. The respondents wete not maintaining parks, sewerage and sanitation, water
system properly as per the conditions in the final approvalllicence is granted to the respondent. These
conditions are mentioned in para no.1 of final approval/licence. The Garden City residential welfare
society (Regd.) has also senta representation to The Commissioner of Police and GLADA on 01.09.2022
Ludhiana but till date no necessary action was taken and respondent did not maintain and repair roads
and internal roads, street lights, parks, water and sewage system properly. The Garden City Residential
welfare Society has also sent a letter to the respondent to complete all the basic facilities required by the
resident but till date respondent has not provided basic required facilities to the Garden City residential
weliare Society(Regd.) till date, One person Mr, Sandeep Aneja propristor Ganpati property dealer,
Dehlon road Sahnewal, Luhinana with the respondent company sold plots to the people by saying that all
the facilities will provide in the Gander City Ludhiana. The conduct of the promater Is in violation of section
12, section 18(1) and section 18(3) of The RERA Act.

(5) Relief(s) sought [Specify below the relief(s) claimed explaining the grounds of relief(s) and the
legal provisions (if any) relied upon}

(A) In view of the facts mentioned in paragraph 4 above, the complainant prays for the following
relief(s)

The complaint/ Garden City Residential welfare Society(Regd.) seeks to provide facilities and maintain
the roads and internal roads, street lights, parks, proper water and sewarage system as per the conditions
as per layout plan. Sewerage tanks will also to be covered properly by the respondents. The litigation
expenses may also be pay to the complainant by the respondents.

(B) Additional details, If monétary relief sought consists of any Compensation/ Penalty/ Interest

Date of pogsession as per Actual date of
agrreement for - possession, If -
sale/allotment letter ete delivered

Date of
Date of Allotment Letter - Agreement to -
Sale, If any

Total Amount paid
ildate (NR) 000 ;

Total value of :
Flat/Plot/Apartment (INR)

Flat/ Apartment/ Plot
Number (Booked with
complete Address of
associated property)

0.00

(6) Interim order, if prayed for [Give here the nature of the interim order prayed for with reasons]

it is, prayed that to Maintain and repair the roads properly cover the sewerage tanks and proper water
supply, maintain the street lights and parks immediately in the interest of justice.

(7) Complaint not pending with any other Court, etc or has not been decided by any other Court/
Authority, etc



[YES], liwe, the complainant(s), further declare that the matter regarding which this complaint has been f)
made is not pending before any court of law or any cther authority or any other tribunal{s) and has not ’
been decided by any court of law or any other authority

(8) Particulars of online payment in respect of the fee in terms of sub-rule (1) of rule 36

Fee Amount (INR) 1000.00 Fee Status Transaction is

Successful
: : Payu [

Complaint Fee Complaint Fee Form-M Payment Gateway KOTAKBEPG

Transaction 1D 52a??5cf3b04129dae45 Transaction Date  17-Jan-2023
Payment Ref

PayU ID 16613617102 Number 3178

(9) List of Enclosures [Specify the details of enclosures with the complaint]

(1) photocopy of cerificate

registration of Society Alnne‘xure -ct1 - 1(Pages1to1) 25.04.2018

(2) photocopy of ol Annex'L'Jre -C2 B8 (F;ages 2 to9)

approvalllicence

(3) photocopy of sale Annexure - C3 5 (Pages 10to 14

deed Ea )

(4) Representation Annexure - C4 )3 (Pages 15t0 17

(5) Letter * * Annexure - C5 ;‘ (Pages 18 to 21

(6) Photograph Annexure C6 ; (Pages 22 to 22

{7) Photograph Annexure C7 ;‘ (Pages 2310 23

(8) Photograph Annexure - C8 ; (Pages 2410 24

(9) Photograph Anngxure - C8 ; (Pages 25 1025

(10) Photograph Annexure - C10 ; (Pages 26 10 26

{11) Photograph Annexure - C11 ; (Pages 2710 27

{12) Photograph Annexure - C12 ; (Pages 28 10 28

(13) Photograph Annexure - C13 ; (Pages 2910 29

(14} Resolution Annexure - C14 ;l (Pages 30 o 30

(15) Vakalatnama Annexure - C15 ; (Pages 3110 31

Verification

HMEJ A — L A&yéﬁﬁ‘ﬁ%} e i . e s it o e A P .
Sﬂ L ‘& . ,g ull block letters) son / daughter of the complainant do hereby '
Sty Ensmin i e bHacondfind :

- ;
Genmerdl S‘.UJ—% Ve Wi,



[E

varify that the contents of paragraphs [1 f0 9] are frue to [mytour] personal Knowiedge and belief and that [i/Ws] have '
not suppressed any material facl(s).

Piace .59& N;,m; \% &
Date: o \V
Signature of the complainant(s)

Fuw“%

For Garden City Residentiole _
wmm
LA , M&;

Fresilent
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TRUE TRANSLATION FROM PUNJARI INTO ENGLI

OFFICE JOINT REGISTRAR , DEHLON , LUDHIANA

Sale Consideration: Stamp Duty; Before: Total Area

Rs. 10,00,000/- Rs 50,000/- Nil 8 Kanal O Mar

Situated at Village Dharaur HB no. 232 Sub Tehsil Dehlon District Ludhiana Stamp
No. 394 Dated 17-04-2009

M/s Dynamic Castings Private Limited, renamed as M/s: Dynamic Infra
Developers Private Limited, Address 2/3 . West Patel Nagar, First Floor,
- New Delhi, Mr. Munish Aggarwal, Diréctor, who has the right to sell the

following property of the Company vide resolution dated 27 /May/2008.

Where as one Bhoi Area 8 Kanal O Marla out ‘of Khata No. 225/258
Khasra No. 34//23/2,24,37//3/2,7,8,9,12/2,13,14 Khata No. 381/429
Khasra No. 34//6,5/2,15,16/2,35//1/2,9,10,11/1,12/1 Jamabandi
- Year 2002-2003 Village Dharaur HB No. 232 Sub Tehsil Dehlon Tehsil &
District Ludhiana is owned and occupied as per the deed. Which is free
from all kinds of Bars and disputes. Now Seller, with his pure wisdom
and consent, has transferred his above land area including all rights,
rights,l rights, caste, admission, exclusion, etc. in exchange of
10,00,000/- rupees (in words Ten Lakhs) Half of which is Rs,
5,00,000/- to Barjesh Kumar Son of Bishan Dass Son of Puran Chand &
Sandeep Kumar Son of Baldev Raj son of Karam Chand Resident’s of
Village Nandpur Sub Tehsil Dehlon Tehsil & District Ludhiana has been
equally Share of Land and possession is given on time.. In front of Joint
Sub-Registrar Sahib Sshnewal (District Ludhiana) not to take any
amount. If the transfer of mutation is made in the absence of the

applicant, there will be no fee. The total rights of the sold property have

been transferred in favor of the buyer and the buyer'has become the full
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- owner. Now Seller and his Legal Heirs has no rights. If any defect during
possession, whether proprietary or legal or with one's fee, passes from
the hapds of the buyer, then the property of Seller will be liable for thé
entire amount of the buyer's debt and all expenses of all kinds.
Therefpre, he wrote this anonymous letter to be valid, after writing it, he

explained it to both the parties, who understood it and accepted it. Date:-

27-5-2011
. Witness Executant

Hari Singh M/s Dynamic Castings Private Limited
 Numberdar New Delhi, 2/3 First Floor West Patel Nagar

Sd/- English New Delhi Mr. Munish Aggarwal, Director

{ 8d/- English )
Witness Purchaser
Ravi Kumar  Barjesh Kumar & Sandeep Kumar
Present Sandeep Kumar
Sd/- English . Sd/- English

Endorsement Both the parties and marginal witnesses appeared. DEED
has been presented. Requisite fee has been deposited. All the attending
persons have appended their respective signatures/TI on the DEED in
question. I know the first witness, who knows the other as well as the
parties to the DEED. Therefore, this Sale DEED is dully executed &
registered at Vasika No. 98 Dt. 17-04-2009 and has been pasted in the
ledger.

Sd/-
Sub Registrar/Joint Sub Registrar
| Dehlon (ILudhiana )

TRUE TRANSLATION FROW.
Punjabi Hipditdrdu into Englist:

e,

NOTARY PUBLIC LUDHIANA

16 1
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TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

. | Sale Deed Property Consideration Rs. Stamp (8 % )} Rs.

.| Area 4 Kanal O Marle |5,00,000/- 40,000/- Pages 3
Situated at Village In Front of Nil Number 3168 dated
Dharaur Type Khalis Advance Rs. 20-01-2011
Chahi words 450 5,00,000/ - Kulwinder Singh
_ Stamp Vendor Dehlon

District Ludhiana
15000 X 2(864251-52)

+10000X2 ( 953244)

That M/s Dynamic Infra Developers Private Limited New Delhi and
- ( New Name ) M/s Dynamic Casting Private Limited Through Director
Munish Aggarwal R/o 30/27 , First Floor East Patel Nagar , New Delhi
am Seller.. Whereas I own and occupy of one Bhoi Area 4 Kanal 0 Marle
. Comprised .Khata Number 397/444 Khasra Number
':3,4/‘/5/2,6,15,16/2,35//1/2,9,10,11/1,12/1 Total Area 34 Kanal 7
“Marle in which share 80/687 Area 4 Kanal 0 Marle Jamabandi Year
2007-2008 Situated at Village Dharaur Tehsil Dehlon District Ludhiana.
The above property is free from any kind of Bar & dispute etc. Now, with
my full consent, without any influence, I hereby transfer my ahove
property area including all rights, related rights, entry rights, whatever
rights [ had to this area etc. in exchange for Rs. 5,00,000/- (the in words
' Five lakhs Half of which is Rs.2,50,000/-) passed to Sandeeep Kumar
son of Baldev Raj Son of Karam Chand resident of village Nandpur
Sahnewal Sub Teh: Dehlon District Ludhiana has given the possession
~ as per his possession, Now there is no outstanding amount due to the
buyer. The total rights of the land which were acquired by Seller have
been transferred in favor of the buyer. The buyer has become the
~ absolute owner and occupier. Now there is Concern belongs to the above
said property to firm or to me or my heirs. If the entry is rejected or the
buyer rejects the entry himself in my absence, I will not have any
objection. If any fault arise or dispute in this area then we or our legal
property will be responsible for the damage cost of purchaser. If there
~will be any loss to the purchaser due to legal reasons then we and our
legal heirs are responsible. Therefore, this Sale Deed has been written
according to the request of both the parties so that it is wrltten on the
date 20-01-2011. Correctly accepted.

Witness Executant
- Rashpal Singh Munish Aggarwal Through Firm
Sd/- ( English ) Sd/- English
" Purchaser | Witness
Sandeep Kumar Surjit
Sd/- English | Sd/- English
TRUE TRANSLAT‘%N E%ﬁg. Rakesh Kumar Deed Writer
Punjabi ° Dehlon , Ludhiana
Dated 20/01/2011

Y\ UDHIANA
NOTARY P BLIC _U_DHV\ 16 1R ZUZQ
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TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

Sale Deed Property Consideration Rs. Stamp (8 % ) Rs.
Area 4 Kanal 0 Marle | 4,00,000/- ' 32,000/- Pages 4
Situated at Village In Front of Nil Number 3169 dated
Dharaur Type Khalis Advance Rs. 20-01-2011
Chahi words 450 4,00,000/- Kulwinder Singh

. Stamp Vendor Dehlon

District Ludhiana
15000 X 2(864253-54 )
+1000X2 { C475152-
53)

- That M/s Dynamic Infra Developers Private Limited New Delhi and
( New Name ) M/s Dynamic Casting Private Limited Through Director
Munish Aggarwal R/o 30/27 , First Floor East Patel Nagar , New Delhi
am Seller.. Whereas I own and occupy of one Bhoi Area 4 Kanal 0 Marle
Comprised Khata Number 397/444 Khasra Number
34//5/2,6,15,16/2,35//1/2,9,10,11/1,12/1 Total Area 34 Kanal 7
Marle in which share 80/687 Area 4 Kanal 0 Marle Jamabandi Year
2007-2008 Situated at Village Dharaur Tehsil Dehlon District Ludhiana,
The above property is free from any kind of Bar & dispute etc. Now, with
my full consent, without any influence, I hereby transfer my above
property area including all rights, related rights, entry rights, whatever

- rights I had to this area etc. in exchange for Rs. 4,00,000/- (the in words
Four lakhs Half of which is Rs.2,00,000/-) passed to Barjesh Kumar Son
of Bishan Das Son Pooran Chand resident of village Nandpur Sub Teh:

- Dehlon  District Ludhiana has given the possession as per his
possession. Now there is no outstanding amount due to the buyer. The
total rights of the land which were acquired by Seller have been
transferred in favor of the buyer. The buyer has become the absolute
owner and occupier. Now there is Concern belongs to the above said
property to firm or to me or my heirs. If the entry is rejected or the buyer
rejects the entry himself in my absence, I will not have any objection. If
any fault arise or dispute in this area then we or our legal property will
be responsible for the damage cost of purchaser. If there will be any loss
to the purchaser due to legal reasons then we and our legal heirs are
responsible. Therefore, this Sale Deed has been written according to the

- request of both the parties so that it is written on the date: 20-01-2011.
Correctly accepted. : '

. Witness Executant

Rashpal Singh Munish Aggarwal Through Firm
Sd/- { English ) Sd/- English
Purchaser 1O\ =53 Witness
Barjesh Kumar \ S Gupreet Singh
Sd/- English \ ~ Sd/- English

TRUE TRANSLATION FROM  Rakesh Kumar Deed Writer

Punjabi Hindi into Englisi- Dehlon , Ludhiana

. ‘ Dated 20/01/2011

'NOTARY PUBLIC LUDHIANA

16 WR 2024
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TRUE TRANSLATION FROM PUNJAEBI INTO ENGLISH

"{ Sale Deed Property Consideration Rs. Stamp (8 % ) Rs.

Area 4 Kanal 0 Marle 4,00,000/- 32,000/ - Pages 4
Situated at Village In Front of Nil Number 3170 dated
Dharaur Type Khalis Advance Rs. 20-01-2011

Chahi words 450 4,00,000/- Kulwinder Singh

Stamp Vendor Dehlon
District Ludhiana
15000 X 2 ( 864255-
56)+ |

1000X2 ( C475154-55)

That M/s Dynamic Infra Developers Private Limited New Delhi and
( New Name ) M/s Dynamic Casting Private Limited Through Director

- Munish Aggarwal R/o 30/27 , First Floor East Patel Nagar , New Delhi
am Seller.. Whereas I own and occupy of one Bhoi Area 4 Kanal 0 Marle
‘Comprised Khata Number 402/448 , 400/446/1 , 395/441-442 Khasra
Number 36//2/1/2 , 9/2/1 ,34//16/1 , 34//25/1 , 37//2/2
Jamabandi Year 2007-2008 Situated at Village Dharaur Tehsil Dehlon
District Ludhiana. The above property is free from any kind of Bar &
dispute etc. Now, with my full consent, without any influence, [ hereby
transfer my above property area including all rights, related rights, entry
rights, whatever rights I had to this area etc. in exchange for Rs.
4,00,000/- (the in words four lakhs Half of which is Rs.2,00,000/-}
passed to Husan Lal Son of Kala Ram Son of Batna Ram resident of

- Noorwala Road Lajpat Nagar , Ludhiana has given the possession as per
his possession. Now there is no outstanding amount due to the buyer.
The total rights of the land which were acquired by Seller have been

- transferred in favor of the buyer. The buyer has become the absolute
owner. and occupier. Now there is Concern belongs to the above said
property to firm or to me or my heirs. If the entry is rejected or the buyer
rejects the entry himself in my absence, I will not have any objection. If
any fault arise or dispute in this area then we or our legal property will
be responsible for the damage cost of purchaser, If there will be any loss
to the purchaser due to legal reasons then we and our legal heirs are
responsible. Therefore, this Sale Deed has been written according to the
request of both the parties so that it is written on the date: 20-01-2011,
Correctly accepted.

. Witness g : Executant
Rashpal Singh A% N Munish Aggarwal Through Firm
. Sd/- (English ) Sd/- English o
Purchaser Witness
Husan Lal Gurpreet Singh
Sd/- English | Sd/- English
' FROM |
; NSLATION £ g -
':RQEB?RA judrdn into Eno! Rakesh Kumar Deed Writer
Sunjat o Dehlon , Ludhiana
ARY‘ pUBL LUDHWNP‘ Dated 20/01/2011
NOT : o

16 WA 202
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TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

DERD AN b S R e i et

Sale Deed Property Consideration Rs. Stamp (8 % ) Rs.
Area 4 Kanal 0 Marle | 4,00,000/- 32,000/~ Pages 5
Situated at Village In Front of Nil Number 3171 dated
Dharaur Type Khalis | Advance Rs. - |120-01-2011
Chahi words 450 4,00,000/- ' Kulwinder Singh
_ Stamp Vendor Dehlon

District Ludhiana
10000 X 3 { 953245-
46-47 )

1000X2 { C475156-57)

That M/s Dynamic Infra Developers Private Limited New Delhi and

- ( New Name ) M/s Dynamic Casting Private Limited Through Director
Munish Aggarwal R/o 30/27 , First Floor East Patel Nagar , New Delhi
am Seller.. Whereas I own and occupy of one Bhoi Area 4 Kanal 0 Marle
Comprised Khata Number 402/448 , 400/446/1 , 395/441-442 Khasra
Number 36//2/1/2 , 9/2/1 ,34//16/1 , 34//25/1 , 37//2/2
Jamabandi Year 2007-2008 Situated at Village Dharaur Tehsil Dehlon
District Ludhiana. The above property is free from any kind of Bar &
dispute etc.-Now, with my full consent, without any influence, 1 hereby
transfer my above property area including all rights, related rights, entry
rights, whatever rights I had to this area etc. in exchange for Rs.
4,00,000/- (the in words four lakhs Half of which is Rs.2,00,000/-)

- passed to Jaspreet Singh son of Hazur Singh son of Inder Singh resident
of village Nandpur Sub Teh: Dehlon District Ludhiana has given the
possession as per his possession. Now there is no outstanding amount

" due to the buyer. The total rights of the land which were acquired by
Seller have been transferred in favor of the buyer. The buyer has become
the absolute owner and occupier. Now there is Concern belongs to the
above said property to firm or to me or my heirs. If the entry is rejected
or the buyer rejects the entry himself in my absence, I will not have any
objection. If any fault arise or dispute in this area then we or our legal
property will be responsible for the damage cost of purchaser. If there
will be  any loss to the purchaser due to legal reasons then we and our
legal heirs are responsible. Therefore, this Sale Deed has been written
according to the request of both the parties so that it is written on the
date: 20-01-2011. Correctly accepted.

g
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~ Witness Executant _ ~
Rashpal Singh Munish Aggarwal Through Firm -
8d/- ( English ) Sd/- English
Purchaser Witness
Jaspreet Singh Gurpreet Singh
8d/- English Sd/- English
FROM ' .
;ﬁlgaEb;rRANSLAT!gJ: Englist: Rakesh Kumaz: Deed Writer
' _ - Dehlon , Ludhiana
F:i — Dated 20/01/2011
NOTARY PUBLIC LUDHIANA :

16°WAR 20%
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TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

Salé Deed Bhoi Area 4 Kanal 0 Marla Situated at Village Dharaur

Type Agricultural List No: 0093 /0002

Consideration:- Rs.7,20,000/- Stamﬁ :- Rs 57,600/~ No. 486 Dt. 27-05-11

In Front of Nit i . Pages 7 Office District Treasury Lud.h.iané. Details

Advance : Rs, 7,20,000/- 25,0002 {No. 622961 to 62), 50001 ( No. B
244302) 1000x2 No. C568813 to 14)

- 500x1 No. D337524) 100x1 (No. M 051950)

M/s Dynamic Castings Private Limited 30/27 First Floor, East Patel
Nagar New Delhi, renamed as M/s: Dynamic Infra Developers Private
Limited, Address 30/27 . East Patel Nagar, First Floor, New Delhi, Mr.
M__ﬁnish Aggarwal, Director, who has the right to sell the following
property of the Company vide resolution dated 27 /May /2008,

Where as one Bhoi Area 4 Kanal 0 Marla out of Khewat No. 412/392 Min
Khatouni No. 458 Khasra No. 34//25/2/2, 35//21/1, Khewat Numbe_f
-415/404, 395 Khatpl.'lni. Number 461 Khasra Number 34//17/2,
34//25/2/1, 36//1/1., 36'//10/2, 37//5/2, 37//6/1, Khewat No.
404/385 Min Khatouni No. 450 Khasra Number No. 36//1/2,
36//2/1/1, 36//9/2/2, 36//10/1, Khewat Number 477/447 Khatouni
Number 531 Khasra Number 35//11/2,35//12/2,35//20/1, Khewat
'Nurnber 480/451 Khatouni Number 534 Khasra Number
35//23,36//2/2,36//3,36//8,36//9/1, Khewat No. 498/468
Khatouni No. 561 Khasra No. 35//19,35//20/2,35//21/2,35//22,
Jamabandi Year 2007-2008 Village Dharaur HB No. 232 Sub Tehsil
Sahnewal, District Ludhiana is owned and occupied as per the deed.
Which is free from all kinds of Bars and disputes. Now Seller, with his
pure wisdom and consent, has transferred his above land area including
all rights, rights, rights, caste, admission, exclusion, etc. in exchange of
7,20,000/- rupees (last seven lakh twenty thousand rupees) Half of
which is Rs. 3,60,000/- to Sandeep Kumar Son of Baldev Raj Son of

- Karam Chand Resident of Nandpur Sub Tehsil Sahnewal, District




Ludhiana has been Sold and given possession. Seller has recovered the
entire amount of Sale deed. In front of Joint Sub-Registrar Sahib
Sahnewal {District Ludhiana) not to take any amount. If the transfer of
mutation is made in the absence of the applicant, there will be no fee.
The total rights of the sold property have been transferred in favor of the
buyer and the buyer has become the full owner. Now Seller and his Legal

Heirs has no rights. If any defect during possessioh, whether proprietary
or legal or with one's fee, passes from the hands of the buyer, then the
property of Seller will be liable for the entire amount of the buyer's debt
and all expenses of all kinds. Therefore, he wrote this anonymous letter
to be valid, after writing it, he explained it to both the parties, who
understood it and accepted it, Date:- 27-5-2011

e

Witness ' : Executant

Hari Singh M/s Dynamic Castings Private Limited
Numberdar New Delhi, renamed as M/s:

Sd/- Eng]ishl ' Dynamic Infra Developers Private Limited

Mr. Munish Aggarwal, Director

{ Sd/- English )
Witness ' Purchaser _ _
TRUE TRANSLATION FROM
Sohan Singh o Sandeep Kumar  Funjabi uinto Englis
Sd/- English - 8d/- English NOTARY PUBLIC LUDMIANA

The Copy is Original as per Record 1 ﬁ HAR ZUZ !‘
8d/- Join Sub Registrar Sahnewal ,Ludhiana o
Endorsement Both the parties and marginal witnesses appeared. DEED
has been presented. Requisite fee has been deposited. All the attending
persons hé.ve appended their respective signatures/TI on the DEED in
question. I know the first witness, who knows the other as well as the
parties to the DEED. Therefore, this Sale DEED is dully executed &
registered at Vasika No. 777 Dt. 27-05-2011 and has been pasted in the
ledger.

Sd/-
Sub Registrar/Joint Sub Registrar

Sahnewal ( Ludhiana )




TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

Sale Deed Bhoi Area 4 Kanal 0 Marla Situated at Village Dharaur
Type Agricultural List No: 0093 /0002

- Consideration:- R$,7,20,000/- * Stamp :- Rs 57,600/- Mo. 481 Dt. 27-05-11

| In Front of Nil _ Pages 7 Office District Treasury Ludhiana Details |
~ Advance : Rs. 7,20,000/- 25,0002 (No. 622948 to 49), 5000x1 { No. B
243997) 1000x2 No. C568799 to 568800)

500x1 No. D537519) 100x1 {(No. M 051945)

M/s Dynamic Castings Private Limited 30/27 First Floor, East Patel
Nagar New Delhi, renamed as M/s: Dynamic Infra Developers Private
Limited, Address 30/27 . East Patel Nagar, Firsf Floor, New Detlhi, Mr.
Munish Aggarwal, Director, who has the right to. se]i the following

property of the Company vide resolution dated 27 /May/2008.

Where as one Bhoi Area 4 Kanal 0 Marla out of Khewat No. 397/397,
381 Khatouni No. 444 Khasra No. 34//5/2, 6, 15, 16/2, 35//1/2, 9, 10,
11/ 1, 12/1, Jamabandi Year 2007-2008 Village Dharaur HB No. 232
Sub Tehsil Sahnewal, District Ludhiana. is owned and occupied as per
the deed. Which is free from all kinds of Bars and disputes. Now Seller,
with his pure wisdom and consent, has transferred his above land area
including all rights, rights, rights, caste, admission, exclusion, etc. in

exchange of 7,20,000/- rupees (in words seven lakh twenty thousand
rupees) half of which is Rs. 3,60,000/- to Sandeep Kumar Son of Baldev
Raj Soh of Karam Chand resident of Nandpur Sub Tehsil Sahnewal,
District Ludhiana has been Sold and given possession. Seller has
recovered the entire amount of Sale deed. In front of Joint Sub-Registrar

Sahib Sahnewal (District Ludhiana) not to take any amount, If the
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transfer of mutation is made in the absence of the applicant, there will be
no fee. The total rights of the sold property have been transferred in favor

of the buyer and the buyer has become the full owner. Now Seller and his

T S

Legal Heirs. has no rights. If_ any defect during possession, whether
proprietary or legal or with one's fee, passes from the hands of the buyer,
theﬁ_ the property of .Seller will be liable for the entire amount of th.e
buyer's debt and all expenses of all kinds. Therefore, he wrote this
anonymous letter to be valid, after writing it, he explained it to both the

parties, who understood it and accepted it. Date:- 27-5-2011

-Wiiness . Executant
Hari Singh M/s Dynamic Castings Private Limited
Numberdar New Delhi, renamed as M/s:

Sd/- English Dynamic Infra Developers Private Limited

Mr. Munish Aggarwal, Director

( Sd/- English )
Witness Purchaser TRUE TRANSLATION FROM
Punjabi Hindifdrdu into Englist
Sohan Singh Sandeep Kumar
Sd/- English 5d/- English NOTARY PUBLIC LUDH!ANA
The Copy is Original as per Record | 1 6 HAR 202‘

8d/- Join Sub Registrar Sahnewal ,Ludhiana

Endorsement Both the parties and marginal witnesses appeared. DEED
has been presented. Requisite fee has been deposited. All the attending
persons have appended their respective signatures/TI on the DEED in
question. I know the first witness, who knows the other as well as the
parties to the DEED. Therefore, this Sale DEED is dully executed &
registered at Vasika No. 774 Dt. 27-05-2011 and has been pasted in the
ledger. :

Sd/-
Sub Registrar/Joint Sub Registrar
Sahnewal { Ludhiana )
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Sale Deed Bhoi Area 4 Kanal 0 Marla Situated at Village Dharaur
Type Agricultural List No: 0093/0002

Cot_lsideration:— Rs.7,20,000/- étamp :- Rs 57,600/- Mo. 486 Dt. 27-05-11

" In Front of Nil Pages 7 Office District Treasury Ludhiana Details

Advance : Rs, 7,20,000/- 25,000x2 (No. 622946 to 47), 5000x1 ( No. B
243996) 1000x2 No. C567999 to 568000)

500x%1 No. D537518) 100x1 (No. M 051944)

M/s Dynamic Castings Private Limited 30/27 First Floor, East Patel
Nagar New Delhi, renamed as M/s: Dynamic Infra Developers Private
Linﬂted, Address 30/27 . East Patel Nagar, First Floor, New Delhi, Mr.
Munish Aggarwal, Director, who has the right to sell the following

property of the Company vide resolution dated 27 /May/2008.

Where as one Bhoi Area 4 Kanal 0 Marla out of Khewat No. 397/ 397,
381 Khétouni No. 444 Khasra No. 34//5/2, 6, 15, 16/2, 35//1/2, 9, 10,
11/ 1, 12/1, Jamabandi Year 2007-2008 Village Dharaur HB No. 232

Sub Tehsil Sahnewal, District Ludhiana is owned and occupied as per
the deed. Which is free from all kinds of Bars and disputes. Now Seller,
with his pure wisdom and consent, has transferred his above land area
including all rights, rights, rights, caste, admission, exclusion, etc. in
exchange of 7,20,000/- rupees ( in words seven lakh twenty thousa.nd
rupees) to Barjesh Kumar son of Mr. Bishan Dass Mr. Puran Chand
| Resident of Nandpur Sub Tehsil Sahﬁewa.l, District Ludhiana has been
Sold and givgn posséséion. Seller has recovered the entire amount of Sale
deed. In front of Joint Sub-Registrar Sahib Sahnewal (District‘Ludhiaﬁa)

not to take any amount. If the transfer of mutation is made in the

E




abéence of the applicant, there will be no fee. The total rights of the sold
property have been transferred in favor of the buyer and the buyer has
become the full owner. Now. Seller and his Legal Heirs has no ﬁghts. If
any defect during possession, whether proprietary or legal or with one'.s
fee, passes from the hands of the buyer, then the property of Seller will
be .Iiable for the entire amount of the buyer's debt and all expenses of all
kinds. Therefore, he wrote this anonymous"‘letter to be valid, a.fter writing

it, he explained it to both the parties, who understood it and accepted it

Date:- 27-5-2011

‘Witness ' Executant
Hari Singh M/s Dynamic Castings Private Limited
Numberdar _ New Delhi, renamed as M/s:
8d/- Engﬁsh Dynamic Infra Developers Private Limited ' g
Mr. Munish Aggarwal, Director

( 8d/- English )
Witness Purchaser TRUE TRANSLATION FROM
Sohan Singh Barjesh Kumar Punjabi Bindifdridu into Englis:
Sd/- English Sd/-English  NOTARY li%@‘ TUDHIANA

The Copy is Original as per Record 1 5 HAR ZUZ{‘

Sd/- Join Sub Registrar Sahnewal ,Ludhiana

Endorsement Both the parties and marginal witnesses appeared. DEED
has been presented. Requisite fee has been deposited. All the attending
persons have appended their respective signatures/TI on the DEED in
question. I know the first witness, who knows the other as well as the
parties to the DEED. Therefore, this Sale DEED is dully executed &
registered at Vasika No. 772 Dt. 27-05-2011 and has been pasted in the
ledger.

Sd/f-
Sub Registrar/Joint Sub Registrar
Sahnewal ( Ludhiana )
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TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

Sale Deed Bhoi Area 4 Kanal O Marla Situated at Village Dharaur
Type Agricultural List No; 0093 /0002

Consideration:- Rs.7,20,000/- Stamp - Rs 57,600/~ No. 483 Dt, 27-05-11
In Front of Nil Pages 7 Office District Treasury Ludhiana Details
Advance : Rs. 7,20,000/ - 25,000%2 (No. 622952 to 53), 5000x1 (No.B
| 243999) 10002 No. C568803 to 04)

500x1 No. D537521) 100x1 (No. M 051947)

M/s Dynamic Castings Private Limited 30 /27 First Floor, East Patel

Nagar New Delhi, renamed as M/s: Dynamic Infra Developers Private

Limited, Address 30/27 . East Patel Nagar, First Floor, New Delhi, Mr.

Munish Aggarwal, Director, who has the right to sell the following

property of the Company vide resolution dated 27 /May/2008.

bWhere as one Bhoi &ea 4 Kanal 0 Marla out of khcwat No. 412/392 Min
Khatouni No. 458 Khasra No. 34//25/2/2, 35//21/1, Khewat Number
415/404, 395 Khatouni Number 461 Khasra Number 34//17/2,
34//25/2/1, 36//1/1, 36//10/2, 37//5/2, 37//6/1, Khewat No.
404/385 Min Khatouni No. 450 Khasra Number No. 36//1/2,
36//2/1/1, 36//9/2/2, 36//10/1, Khewat Number 477 /447 Khatouni
Number 531 Khasra Number 35//11/2,35//12/2,35//20/1, Khewat
Number 480/451 Khatouni Number 534 Khasra  Number
35//23,36//2/2,36//3,36//8,36//9/ 1, Khewat No. 498/468

Khatouni No. 561 Khasra No. 35//19,35//20/2,35//21/2,35//22,

Jamabandi Year 2007-2008 Village Dharaur HB No. 232 Sub Tehsil °

Sahnewal, District Ludhiana is owned and occupied as per the deed.

Which is free from all kinds of Bars and disputes. Now Seller, with his

BT,




pure wisdom and consent, has transferred his above land area including
all rights, rights, rights, caste, admission, exclusion, etc. in exchange of
7,20,000/- rupees ( in words seven lakh twenty thousand rupees) Half of
which is Rs. 3,60,000/- to Barjesh Kumar son of Mr. Bish_ah Dass Mr.
Puran Chand Resident of Nandpur Sub Tehsil Sahnewal, District
Ludhiana has been Sold aﬁd given possession. Seller has recovered the
entire amount of Sale deed. In front of Joint Sub-Registrar Sahib
Sahnewal (District Ludhiana) not to take any amount. If the transfer of
mutation is made in the absence of the applicant, there will be no fee.
The total rights of the sold property have been trahsferred in favor of the
buyer and the buyer has become the full owner. Now Seller and his Legal
Heirs has no rights. If any defect during possession, whether proprietary
or legal or with one's fee, passes from the hands of the buyer, then the
property of Sellgr will be liable fdr the entire amount of the buyer's debt
and all expenses of all kinds. Therefofe, he wrote this anonymous letter
to be valid, after writing it, he explained it to -both the parties, who

understood it and accepted it. Date:- 27-5-2011

Witniess Executant

Hari Singh - M/s Dynamic Castings Private Limited
Numberdar New Delhi, renamed as M/s:
Sd/- English Dynamic Infra Developers Private Limited

Mr. Munish Aggarwal, Director

(Sd/- English )
Witness Purchaser
Sohan Singh “ Barjesh Kumar

Sd/- English Sd/- English

The Copy is Original as per Record
8d/- Join Sub Registrar Sahnewal ,Ludhiana

i
T
E4l

3




Endorsement Both the parties and marginal witnesses appeared. DEED
has been presented. Requisite fee has been deposited. All the attending
persons have appended their respective signatures/TI on the DEED in
question. I know the first witness, who knows the other as well as the
- parties to the DEED. Therefore, this Sale DEED is dully executed &
registered at Vasika No. 775 Dt. 27-05-2011 and has been pasted in the
ledger. '

Sd/-
Sub Registrar/Joint Sub Registrar
Sahnewal ( Ludhiana )

TRUE TRANSLATION FROM,
Punjabi Hindifdrdu into Englisr.

NOTARY PUBLIC LUDH1ANA

16 waR 20

cres

S
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TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

Sale Deed Bhoi Area 4 Kanal 0 Marla Situated at Village Dharaur
Type Agricultural List No:. 0093 /0002

Consideration:- Rs.7,20,000/- Stamp :- Rs 57,600/- No. 482 Dt. 27-05-11
" In Front of Nil Pages 7 Office District Treasury Ludhiana Details
Advance : Rs. 7,20,000/- 25,0002 (No. 622050 to 51), 50001 ( No. B

| 243998) 100@«2 No. C568801 to 02)

500x1 No, D537520) 100x1 (No. M 051946)

M/s Dynamic Castings Private Limited 30/27 First Floor, East Patel
Nagar New Delhi, renamed as 'M/s: Dynamic Infra Developers Private
Limited, Address 30/27 . East Patel Nagar, First Floor, New Delhi, M;.
Munish Aggérwal, Director, who has the right to sell the following

property of the Company vide resolution dated 27 / May /2008.

Where as one Bhoi Area 4 Kanal 0 Marla out of Khewat No, 395/380 Min
 Khatouni No. 441-442 Khasra No. 34//25/1,37//2/2, Khewat Number
400/383 Min Khatouni Number 446/1 Khasra Number 34//16/1
Khewat No. 402/384 Min Khatouni No. 448 Khasra Number No.
- 36//2/1/2,36//9/2/1, Jamabandi Year 2007-2008 Village Dharaur HB
N,o.. 232 Sub Tehsil Sahnewal, District Ludhiana is owned and occupied
as per Ithe deed. Which is free from all kinds of Bars and disputes. Now
Seller, with his pure wisdom and consent, has transferred his above land
area including all rights, rights, rights, caste, admission, exclusion, etc.
in éxchange of 7,20,000/- rupees ( in words seven lakh twenty thousand
rupees} Half of which is Rs. 3,60,000/- to Husan Lal Son of Kala Ram
son of Batna Ram Resident of Lajpat Nagar , Ludhiana has been Sold

and given possession. Seller has recovered the entire amount of Sale

deed. In front of Joint Sub-Registrar Sahib Sahnewal (District Ludhiana)
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not to take any amount. If the transfer of mutation is made in the
absence of the applicant, there will be no fee. The total rights of the sold
property have been transferred in favor of the buyer and the buyer hés
become the full owner. Now Seller and his Legal Heirs has no rights. If
any defect during. possession, whether proprietary or legal or with one's
fee, passes from the hands of the buyer, then the property of Seller will
be liable for the entire amount of the buyer's debt and all expenses of all
kinds. Therefore, he wrote this anonymous letter to be valid, after writing
it, he explained it to both the parties, who understood it and accepted it.

Date:- 27-5-2011

Witness Executant

Hari Singh M/s Dynamic Castin_gs Private Limited
Numberdar New.Delhi, renamed as M/s:
Sd) - English . Dynamic Infra Developers Private Limited

Mr. Munish Aggarwal, Diréctor

{ 8d/~ English )
Witness Purchaser TRUE TRANSLATION FROW
Sohan Singh Husan Lal Punjabi Hj into Englist.
%
. 1 \”
S4/- English Sd/- English NOTARY PUBLIC LUDH!ANZ

owe 2|

Sd/- Join Sub Registrar Sahnewal ,Ludhiana

The Copy is Original as per Record

T R LT

Endorsement Both the parties and marginal witnesses appeared. DEED
has been presented. Requisite fee has been deposited. All the attending
persons have appended their respective signatures/TI on the DEED in
question. I know the first witness, who knows the other as well as the
parties to the DEED. Therefore, this Sale DEED is dully executed &
registered at Vasika No. 766 Dt. 27-05-2011 and has been pasted in the
ledger.

Sd/-
Sub Registrar/Joint Sub Registrar
Sahnewal ( Ludhiana )
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TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

Sale Deed Bhoi Area 4 Kanal 0 Marla Situated at Village Dharaur
Type Agricultural List No: 009370002

In Front of Nil Pages 7 Qffice District Treasury Ludhiana Details
Advance : Rs. 7,20,000/- 25,000%2 (No. 622944 to 45), 50001 ( No. B
243995) 1000%2 No. Cb67997 to 98)

500x1 No. D537517) 100x1 (No. M 051943)

M/s Dynamic Castings Private Limited 30/27 First Floor, East Patel
Nagar New Delhi, renamed as M/s: Dynamic Infra Developers Private
Limited, Address 30/27 . East Patel Nagar, First Floor, New Delhi, Mr.
Munish Aggarwal, Director, who has the right to sell the following

property of the Company vide resolution dated 27 /May/2008.

Where as one Bhoi Area 4 Kanal 0 Marla out of Khewat No. 395/380 Min |
Khat_ouni No. 441-442 Khasra No. 34//25/1,37//2/2, Khewat Number
400/383 Min Khatouni Number 446/1 Khasra Number 34//16/1
Khewat No. 402/384 Min Khatouni No. 448 Khasra Number Nao.
36//2/1/2,36//9/2/1, Jamabandi Year 2007-2008 Village Dharaur HB
No. 232 Sub Tehsil Sahnewal, District Ludhiana is owned and occupied
as per the deed. Which is free from all kinds of Bars and disputes. Now
Seller; with his pure wisdom and consent, has trahsferred his above lana
aréa including all rights, ﬁghts.,_ rights, caste, admission, exclusion, etc.
in exchange of 7,20,000 /- rupees ( in words seven lakh twenty thousand
rupees) Half of which is Rs. 3,60,000/- to Jaspreet Singh Son of Hazur
Singh Son of Inder Singh Resident of Nandpur Sub Tehsil Sahnewal

Tehsil & District Ludhiana has been Sold and given possession. Seller

has recovered the entire amount of Sale deed. In front of Joint Sub-
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Registrar Sahib Sahnewal (District Ludhiana) not to take any amount. If
the transfer of mutation is made in the absence of the applicant, ther.e
‘will be no fée. The total rights of the sold property have been transferred
in favor of the buyer and the buyer has become the full owner. Now
Seller and his Legal Heirs has no rights. If any defect during possession,
ﬁhether proprietary or legal or with one's fee, passes from the hands of
the buyer, then the property of Seller will be liable for the entire. amount -
of the buyer's debt and all expenses of all kinds. Therefore, he wrote this
aﬁonymous letter to be valid, after writing it, he explained it to both th.e

parties, who understood it and accepted it. Date:- 27-5-2011

‘Witness Executant

Han Singh M/s Dynamic Castings Private Limited
Numberdar | | New Delhi, renamed as M/s:

Sd/- English Dynamic Infra Developers Private Limited

Mr. Munish Aggarwal, Director

{ 8d/- English ) _

Witness Purchaser TRUE TRANSLATION FROM ‘

_ Punjabi \@u into Englis: E;

Sohan Singh Jaspreet Singh. :
. i

Sd/- English 3d/- English NOTARY PUBLIC LUDHIANA |

16 W 2%

Sd/- Join Sub Registrar Sahnewal ,Ludhiana

The Copy is Original as per Record

Endorsement Both the parties and marginal witnesses appeared. DEED
has been presented. Requisite fee has been deposited. All the attending
persons have appended their respective signatures/TI on the DEED in
question. I know the first witness, who knows the other as well as the
parties to the DEED. Therefore, this Sale DEED is dully executed &
registered at Vasika No. 779 Dt. 27-05-2011 and has been pasted in the
ledger. '

Sd/-
Sub Registrar/Joint Sub Registrar
Sahnewal ( Ludhiana )
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TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

Sale Deed Bhoi Area 4 Kanal 0 Marla Situated at Village Dharaur
Type Agricultural List No: 0093/0002.

In Front of Nil Pages 7 Office District Treasury Ludhiana Details
Advance : Rs. 7,20,000/- 25,000x2 (i\!o. 622959 to 60}, 5000x1 { No. B
244301) 1000x2 No. C568811 to 12}

500x1 No. D537523} 100x1 (No. M 051949)

- M/s Dynamic Castings Private Limited 30/27 First Floor, East Patel

Nagar New Delhi, renamed as M/s: Dynamic Infra Developers Private
Limited, Address 30/27 . East Patel Nagar, First Floor, New Delhi, Mr.
Munish Aggarwal, Director, who has the right to sell the following

property of the Company vide resolution. dated 27 /May/2008.

~ Where as one Bhoi Area 4 Kanal 0 Marla out of Khewat No. 412/392 Min
Khatouni No. 458 Khasra No. 34//25/2/2, 35//21/1, Khewat Number
415/404, 395 Khatouni Number 461 Khasra Number 34//17/2,
34//25/2/1, 36//1/1, 36//10/2, 37//5/2, 37//6/1, Khewat No.
'404/385 Min Khatouni No. 450 Khasra Number No. 36//1/2,
36) /2/1/1, 36//9/2/2, 36//10/1, Khewat Number 477 /447 Khatouni
Number 531 Khasra Number 35//11/2,35//12/2,35//20/1, Khewat
- Number 480/451 Khatouni Number 534 Khasra .Nur_nber
35//23,36//2/2,36//3,36/ /8,36 /9/1, Khewat No. 498/468
Khatouni No. 561 Khasra No. 35//19,35//20/2,35//21/2,35/ /22,
Jamabandi Year 2007-2008 Village Dharaur HB No. 232 Sub Tehsil

Sahnewal, District Ludhiana is owned and bccupied as per the deed.

Which is free from all kinds of Bars and disputes. Now Seller, with his

LTI,
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pure wisdom and consent, has transferred his above land area including
~all righté, rights, rights, caste, admission, exclusion, etc. in exchange of
7,20,000/- rupees (last seven lakh twenty thousand rupees) Half of
- which is Rs. 3,60,000/- to Vinod Kumar Aneja Son of Ram Narayaﬁ
Aneja Son of Mohri Ram aneja 1/3 Share & Smt. Neelam Aneja Wife of
Vinod Kumar Aneja Son of Ram Narayan Aﬁeja 1/3 Share resident’s of
Sahnewal Sub Tehsil Sahnewal, District Ludhiana & Prem Singh Son of
Harbhajan Singh Son of Basta Sihgh Resident of House No, 966 , Ward
- No. 27 , Khanna District L‘udhia:da 1/3 Share has been Sold and given
possession. Selle-r has recovered the entire amount through Rs.
' 2,40,000) - Cheque Number 0254343 Dt. 27-05-2011 Bank of Iridié

Sahnewal from Vinod Kumar Aneja and Rs. 2,40,000/- Cheque Number

066186 Dt. 27-05-2011 Bank of India Sahnewal from Neelam Aneja and

iQs 2,40,000/- Received from Prem Singh through Cash. In front of Joint
Sub- Reglstrar Sahib Sahnewal (District Ludhiana) not to take any
~ amount. If the transfer of mutation is made in the absence of the
applicant, there will be no fee. The total rights of the sold property have
~ been transferred 1n favor qf the buyer and the buyer has become the fuil
owner, Now Seller and his Legal Heirs has no rights. If any defect during
~ possession, whether proprietary or legal or with one's fee, passes from
tile hands of the buyer, then the property of Seller will be liable for the
entire amount of the buyer's debt and all expenses of all kinds.
Therefore, he wrote this anonymous letter to be valid, after writing it,
explained it to both the parties, who understood it and accepted it. Date:-

- 27-5-2011
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 Witness - Executant

Hari Singh M/s Dynamic Castings Private Limited
Numberdar : New Delhi, renamed as M/s:
Sd/- English " Dynamic Infra Developers Private Limited

Mr. Munish Aggarwal, Director

(Sd/- English }
Witness ) Purchaser
Sohan Singh Vinod Kumar Aneja & Smt. Neelam Aneja

Sd/- English | Sd/- English

- The Copy is Original as per Record

Sd/- Join Sub Registrar Sahnewal ,Ludhiana &

Endorsement Both the parties and marginal witnesses appeared. DEED
has been presented. Requisite fee has been deposited. All the attending
persons have appended their respective signatures/TI on the DEED in
question, | know the first witness, who knows the other as well as the
parties to the DEED. Therefore, this Sale DEED is dully executed &
registered at Vasika No. 773 Dt. 27-05-2011 and has been pasted in the
ledger. : :

Sd/-
Sub Registrar/Joint Sub Registrar
Sahnewal ( Ludhiana }

g L,?nljJaEb iTRfANSLATION FROMN
uinto Engtist

NOTARY PUBLJ

LUDHMN,Q.

16w 2
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TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

Sale Deéd Plot Area 1240 Square Yard Sitnated at Umedpur

’fype Residential List No: 0093/0002

Consideration:- Rs.17,36,000/- The stamp Fees and Registration fees of this

In Front of Nil Deed is Nil as per Punjab Gazette Notiﬁcétion No. |
| SCO9/C A,299 8.9/81 and S.C.0.A 16/8/S.C.78

Advance : Rs. 17,36,000/- and 79 AM.N.D/81 Dated 20-02-1981

M/s Dynamic Infra Developers Private Limited, Address 2/3 , First
Floor, West Patel Road , New Delhi, Mr. Munish Aggarwal, Director, who
has the right to sell the following property of the Company vide
resolution dated 16/4/2009. Where as one Plot Area 1240 Square Yard
its South Side is well Khewat No. 93 Khatouni No. 97 Khasra No.
12//9/3 , Khewat Number 96 Khatouni Number 100 Khasra Number
12//2/1, Khewat No. 90 Khatouni No. 103 Khasra Number No.

7//13/1,7//18/2,7//19,7//22/1,,7//22/3,7//23/1, Jamabandi Year

2006-2007 Village Umedpur HB No. 231 Sub Tehsil Sahnewal, District
- Ludhiana is owned and occupied as per the deed. Which is free from all
kinds of Bars and disputes. Now Sellér, with his pure wisdom and
-coﬁsenf, has tra.nsfefred his above plot including all rights, rights,
rights, caste, admission, exclusion, etc. in exchange of 17,36,000/-
rupees (the In words seventeen lakhs and Thirty six thousand rupees) of
which half would have' been 8,68,000/-rupees to Authorized through Sri
‘ Aﬁé.ndpur Trust Registered Anandpur District Ashok Nagar (Madhya
' Pradesh) Trustee Vichar Nirlep Nand Chela Swami Darshan Poorna
Anand Ji Maharaj Resident of Sri Anandpur Post Office Sri Anandpur

. District Ashok Nagar (Madhya Pradesh) has been sold and given

pos'session. seller has collected the ehtir_e amount of Rs.17,30,000 / -
Through Cheque number 804849 dated 5-9-2012 Punjab National Bank
Nana Peth Poona (Maharashtra} 411002 and Rs.6000/- in cash. In front
of Joint Sub-Registrar Sahib Sahnewal (District Ludhiana) not to take
any amount. If the transfer is made in the absence of the applicant, thgre
will be no fee. The total rights of the sold plot have been transferred in
favor of the buyer trust and the buyer trust has become the full owner.

Now Seller and his legal have no concern related to above said plot. No
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case related to this plot is pending in any court and no deal to sell this
plot has been made with anyone else before today, no loan is outstanding
on this plot. The said trust is a charitable trust. It works for the welfare
and well-being of mankind. The purpose of the said trust is to promote
education, promote religion, serve humanity and this trust provide.s free
education to the poor in its schools, this trust provides free treatment in
its hospitals and does public welfare work. So that’s why Stamp Fees is
nil. If the possession of the buyer passes through' the hands of the trust,
whether proprietary or legal, or due to any defect, the Seller estate will be
liable for the entire amount of the buyer's deposit and all costs and
expenses, Therefore, this Sale Deed was written according to the request
of both the parties, he explained it to both the parties, who understood it
and accepted it. Date:- 05-09-2012 |

Witness ‘ Executant

Raspchal Singh M /s Dynamic Infra Developers Private Limited
Numberdar Mr. Munish Aggarwal, Director

8d/- English " (Sd/- English)

Witness ) Purchaser

Sa.r_;decp Kumar Sri Anandpur Trust Registered Anandpur District Ashok

Nagar (Madhya Pradesh]) Trustee Vichar Nirlep Nand Chela
Vined Kumar Aneja & Smt. Neelam Aneja

Sd/- English 8d/- English
PAN No. AAATS2629F

Endorsement Both the parties and marginal withesses appeared. DEED
has been presented. Requisite fee has been deposited. All the attending

persons have appended their respective signatures/TI on the DEED in
question. I know the first witness, who knows the other as well as the
parties to the DEED. Therefore, this Sale DEED is dully executed &
registered at Vasika No. 2507 Dt. 05-09-2012 and has been pasted in the
ledger.

Sdf- . - -
TRUE TRANSLATION FROM:

Sub Registrar/Joint Sub Registrar Punjabi into Englis!.

o
NOTARY PUBLIC LUDHIANA

16 MAR 202

‘Sahnewal ( Ludhiana )
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TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

Sale Deed Bhoi Area 6 Kanal 2-1/3 Situated at Village Dharaur

Type Agricultural List No: 0093/0003

Consideration:- Rs.10,00,000/- Stamp :- Rs 80,000/- No. 2126 Dt. 1-02-2013

In Front of Nil . Pages 4 Office District Treasury Ludhiana Details
Advance : Rs. 10,00,000/- Detail 20,00 X 4 ( No. 815042 to 45 )
By Two Cheque

M/ s Dynamic Castings Private Limited 30/27 First Floor, East Patel
Nagar New Delhi, renamed as M/s: Dynamic Infra Developers Private
Limited, Address 30/27 . East Patel Nagar, First Floor, New Delhi, Mr.
Munish Aggarwal, Director, who has the right to sell the following
property of the Company vide resolution dated 27 /May/2008.

Where as one Bhoi Area 6 Kanal 2-1/3 Marla out of Khewat No. 402
Khatouni No. 448 Khasra No. 36//9/2/2,36//10/1, Khewat Number
404 Khatouni Number 450 Khasra Number 36//1/2,36//2/1/1 Pages
4 ( 12-15 ), Khewat No. 480 Khatouni No. 534 Khasra Number No.
36//9/1 Jamabandi Year 2007-2008 Village Dharaur HB No. 232 Sub
Tehsil SahneWal, District Ludhiana is owned and occupied as per the
deed. Which is free from all kinds of Bars and disputes. Now Seller, with
his pure wisdom and consent, has transferred his above land area
including all rights, rights, rights, caste, admission, exclusion, etc. in
~exchange of 10,00,000/- rupees ( in words Ten Lakh Rupeés] Half of
which is Rs. 5,00,000/- to ( 1 } Sanjeev Kumar son of Mr. Amar Chand
 Jain Resident of 50/4 Bagh Naurnaria Mall Jain, Near Guimohar Hotel
Ludhiana (2} Naresh Kumar son of Mr. Vishwa Mittal Singla Resident of

House No. 56 Shamsher Avenue Ferozepur Road Ludhiana has been sold

equally and possession is given. Total amount of Rs.10,00,000/- with
this particulars Cheque No. 273012 dated 31-01-2013 InduSind Bank
Branch Pakhowal Road, Near N. R.I Near Silk Store Cheque No. 120451
dated 31-1-2013 for Rs.5,00,000/- received from Sanjeev Kumar Punjab
~ National Bank Branch B. R. S. Nagar Ludhiana Naresh Kumar has
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collected the deposit, before Joint Sub Registrar Sahib Sahnewal,
(District Ludhiana} did not take any amount. Mutation is transfer in the
name of buyer’s of in the absence of me. The total rights of the land sold
have been transferred in favor of the buyer’s and the buyer’s has become
the full owner. No case related to this property is pending in any court
and no deal to sell this property has been made with anyone else before
today, no loan is due on this property. North of this bhoi, the path is 35
feet wide. If any defect during possession, whether proprietary or legal or
with one's fee, passes from the hands of the buyer, then the property of
Seller will be liable for the entire amount of the buyer's debt and all
e:ﬁpenses of all kinds. Therefore, he wrote this anonymous letter to be
valid, after writing it, he explained it to both the parties, who understood
it and accepted it. Date 01-02- 20 13

Witness Executant
Rakesh Kumar Through Sudhir Gulati
 Numberdar | ( Sd/- English )
Sd/- English
_ TRUE TRANSLATION FROM
Witness Purchaser . Punjabi uinto Englisi
. Barabjit Singh Chawla Sanjeev Kumar NOTARY PU BLIC LUDH'ANS

Naresh Kumar

18 m 202

~ Sd/- English | Sd/- English ceem

 Endorsement Both the parties and marginal witnesses appeared. DEED
has been presented. Requisite fee has been deposited. All the attending

R S RN

persons have appended their respective signatures/TI on the DEED in

question. I know the first witness, who knows the other as well as the

parties to the DEED. Therefore, this Sale DEED is dully executed &

registered at Vasika No. 4456 Dt. 01-02-2013 and has been pasted in the
 ledger.

Sd/-

Sub Registrar/Joint Sub Registrar

Sahnewal { Ludhiana)
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TRUE TRANSLATION FROM PUNJABI INTO ENGLISH

Sale Bhoi Area 4 kanal 3 Marle Situated at Umedpur
Consideration:- Rs.40,00,000/- Stamp Rs, 3,60,000/- No. 290 Dt. 05-08- |
In Front of Nil Page 15 Office Treasury Payal

Detail Rs. 25,000X14 { No, 732130 to 43 )
Advance : Rs. 40,00,000/- 10,000X1 { No. A253230)

Through Cheque

M/s Dynamic Infra Developers Private Limited 2/3 First Floor West Patel
Director Munish Agarwal son of Mr. R.B Aggarwal R/o 2/3 First Floor
West Patel Road New Delhi Resolution dated 16-4-2009 which through
- the director has the right to sell the property (the above opinion is still
valid till date This resolution was never canceled by the company and
never do another resolution was passed in favor of someone else
regarding this property. which is the responsibility of Munish Agarwal)
That Bhoi area 4 Kanals 3 Marles of which Sua falls on the south side,
out of Khewat No, 99 Khatouni No. 103 Khasra No. 7//13/1, 7//18/2,
71719, 7712272, 7//22/3, 7//23/1, Khewat No. 304 Khatouni No. 356
Khasra No. 7//20/1, 7//21/2, 7//22/1, Jamabandi Year 2006-2007
Situated at Village Umedpur Hadbast No. 231 Sub Tehsil Sahnewal,
~ District Ludhiana is owned and occupied through paper goods according
to Seller. This Bhoi is free from all kinds of Bars and strife. Now Baya
has come to his full senses All rights related to the above Bhoi area
including 4 Kanal 3 Marles with the consent in exchange for rights,
caste, admission, exclusion, etc. of Rs. 40,00,000/- rupees ( in words
forty lakhs} which half is Rs.20,00,000/- through Sri Anandpur Trust
' Registered -Anandpur Distt Ashok Nagar (Madhya Pradesh) through
Authorized Trustee Vichar Nirlep Nand Chela Swami Darshan Poorna
 Anand Ji Maharaj Resident Sri Anandpur Post Office Sri Anandpur
- District Ashok Nagar (Madhya Pradesh) has been seized and occupied.
' The entire aniount of Rs. 40,00,000/-by Cheque No. 236122 dated 5-8-
2013 Punjab National Bank Collected through Nana Peth Poona
(Mahanraster) 411002. Front Joint Sub Registrar Sahib Sahnewal
[Distfict Ludhiana) not to take any amount. The Seller have no objection

if the mutation in the favor of Trust in the absence of Seller. The total
i
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~ rights have been Cha.nged in favor of the purchaser trust and the
purchaser trust on the ft..lll'owner. This Area related have No case is
pending in any court before tbclay. The deal to sell this Bhoi has not been E
made with anyone else. There is no debt due on this Bhoi is not The said

trust is a charitable trust. It is welfare and well-being of humanity works

of The purpose of the said trust is education, promotion of religion,

NI

promotion of huinanity. To serve and this trust provides free education to

L

ST S e e

the poor in its schools. The trust provide-s free treatment in its hospitals
and does public welfare work. If there is a defect in title or legal or
possession with any fee of the Purchaser Trust If lost, the entire amount
of the buyer's deposit and any expenses incurred will be paid for each
item The Seller property will be liable. Therefore, this Sale Deed was
written according to the request of both the parties, explained it to both
the parties, who understood it and accepted it. Date:- 06-08-2013

Witness Executant
R’ashpal Singh M/s Dynamic Infra Developers Private un;ited
Numberdar : Mr. Munish Aggarwal, Director
- 8d/- English ' : - {8d/- English)
Witness Purchaser
Sandeep Kumar Sri Anandpur Trust Registered Anandpur District Ashok

Nagar (Madhya Pradesh) Trustee Vichar Nirlep Nand Chela
Vinod Kumar Aneja & Smt. Neelam Anej
- TRUE TRANS

* = PRANSLATION FROM

Sd/- English | Sd/- English Punjabi Hindifdrdu into Englis;
| " |

PAN No. AAATS2629F NOTARY PUBL] LUDHIANA

Endorsement Both the parties and marginal witnesses appeared. DEED
has been presented. Requisite fee has been deposited. All the attending
persons have appended their respective signatures/TI on the DEED in
question. | know the first withess, who knows the other as well as the
parties to the DEED. Therefore, this Sale DEED is dully executed &
registered at Vasika No. 4440 Dt. 06-08-2013 and has been pasted in the
ledger. |

Sd/-

Sub Registrar/Joint Sub Registrar

~ Sahnewal ( Ludhiana )
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ANNEXURE R/5

DAILY STP REPORT

DATE TIME METER READING (KLD)
01.05.2024 9.10 AM 1010
02.05.2024 9.15 AM 1038
03.05.2024 9.45 AM 1047
04.05.2024 9.30 AM 1087
05.05.2024 10.30 AM 1123
06.05.2024 10.30 AM 1137
07.05.2024 10.30 AM 1155
08.05.2024 9.30 AM 1174
09.05.2024 9.30 AM 1199
10.05.2024 10.00 AM 1224
11.05.2024 9.00 AM 1228
12.05.2024 9.30 AM 1284
13.05.2024 10.00 AM 1316
14.05.2024 11.00 AM 1358
16.05.2024 9.45 AM .1395
17.05.2024 9.45 AM 1429
19.05.2024 9.50 AM 1448
20.05.2024 9.00 AM 1455
21.05.2024 11.55 AM 1490
22.05.2024 9.00 AM 1504
25.05.2024 9.00 AM 1564
27.05.2024 9.45 AM 1599
29.05.2024 4.34 PM 1668
31.05.2024 11.50 AM 1721
03.06.2024 11.40 AM 1808
04.06.2024 11.00 AM 1830
17.06.2024 10.00 AM 2115
03.07.2024 11.00 AM 2308
05.07.2024 11.00 AM 2334
06.07.2024 11.00 AM 2345
10.07.2024 11.00 AM 2416
11.07.2024 11.00 AM 2424
12.07.2024 11.00 AM 2442
13.07.2024 11.00 AM 2467
14.07.2024 11.00 AM 2477

15.07.2024 11.00 AM 2497
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Executive Engineer, Water Supply and Sanitation Division

No:2, Metro Road, Near Pratap Chonk, Ludhiana.
E-mail: div21dh@gmail.com Sat: 0161-2543533

Dynamic Infradevelopers Pvt, Ltd.

Regd. Office: 30/27, 1" Floor,

East Patel Nagar, New Delhi-110008 (India)
Ph.: 011-25810039-40,fax:011-25810040

No: 1752 Bhidi: 22-07-2024

Bt Regarding obtaining approval for installation of tube wells in Garden City Colony,

Reference: vmu 8 gitesat ot 15-07-2024

With regard to your respoase regarding the abovesubject and the letter under reference; ites written that
this department has been given the task of supplying potable water to the rural areas by the
government. Your colony which does not come under rural water supply but still it is very important
to provide water supply to the residents of the area. Therefore, as this department is technically aware
of water supply, it is written to ensure that the following instructions of this department are

followed while managing drinking water on their own,

1. Before supplying water supply to the houses of the area, water should be supplied

only after getting the water {quality) checked by the government approved laboratary,

2. There should be no harm 1o the envirconment related to the management of this water Special

attention should be pad to this,

3. This water supply should be used for domestic usg only. Mo commercial use shall be made

4. Special care should be taken not to waste waler.

in future water sampling should be done continuously so that disease can be avoided.

".\ 1

Executive Engineer
5 and Sanitation Board No: 2
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